PRESS

56 Press:Pressreportscanbetakenncticeofwhentheseare
brougt t© the noice of the Chair

On7 March 1986, opposiion  paties demanded a ning  from

TheChairmanobserved:

IwW & yu weee gpeas n te Plad UNs nmat oice
Theeloe, t 5 tat you ae enied D e t wente maer
comesbeforeyou...

TheChaircannottakenoticeofwhatappearsinthePTland
UNL |wl ke noie o t whent s bougt © me You hae
rrsed t and you have te oppotunty.

RS b o 73196, Ok 14849

577, Press:Reportingofproceedings: Thepressshouldreport

theproceedingsoftheHousecorrectly

OnBdy 1952, Pof NG Rangasated in the House that the
pess whie repoing  onte pooeedngs o the House of the previous
day had menioned ony the Miniser for Lawand Minoiy — Aflais by
namewhie gvg asummay of hs speech. Wih regad o the ather
speakers whohad preceded him, it wes only repoted that such and
such points were mentoned without naming the speakers. He sad
that it wesas mpotant for the speedhes of te odnay  members of
the House to reach the pubic as the speeches of the Minsters  of
Govemment. Heemphaszed the imporance of atue account of the
poceedings o te House beig podded for te benet  of the pubic

TheChairmanobserved:

Weare anare that it is not nght for us o intefere wih  the

discretion of the press in any manner, but | have no doubt the

pess vl ooinue © gve adequate accouts  of pafamentary

proceedings.

RS deb & 57192 Cos 19636H)
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8 Presss Repoting of pooeedingss  In repotng the  proceedings
oftheHousethepressowesagreatresponsibilitytothe
House

Shi Biupessh Gpa n g o te oy o e poosedigs
of e Cound n The Times of idg, deged that wih regad © the
dsousson the pevious  day about te Duggpr Pat, by gvng  such
headines as ‘Sabdage by Reds n Duggpr Corfimed”  and ‘Upoar  n
Raya Sabhd, the paper wesgully of delberately miseadng,  wih
mekos  nenion, te radas apdE  apaibr paty N Pabmen
as f even te Govemment had conimed the alegation made against
the Reds Shi Gupa requesed the Chamen D relr the mater © the
Commitee of Priveges. Shi Ryaan supoed ts pot o vew
Shi AD. Men, whe ocooedng tet te heedre wesufoureie and
was not bome out by what happened in the Councl, requested the
membas bear N mid tat e jpuralss wolked uder geat pessue
adt wesposste te anemr mgt hae coured Heaso requesed
the Chaman 0 ask the Edir for hs eqbnaion  beoe the mater
wassenttotheCommitteeofPrivileges. ShriChandraShekhar
ppaing Shi AD Man, dpded © te metler bag eered D e
Commitee  of Privieges adsad tet  the Edir apoogsed © te
Camen n wing te mair shodd st thee

The Chaiman  said:

| hed dloned Mr. Gupia b reise tis pont | had not gven my

st bt asapMvee main Tt 5 adiet mee. | hed

doned hm o raise the pont because as | hed dore before, i

faciitates maters i | ask one or o members of the House

epress ther views about cefain matter and then it makes it
easy fr metb come adedson. | had, teeore, dored hm

D rase that pont and he has raised that pont  Nowmyview

dou s mater s tet te heedne o The Ties of ida  does

not confom o the repot  ta  The Times of Inda hes gven and
there  was no confimation o ayhng tet waes sad... Therefore

tet heedre, 1 nygiion B ot siied Ofoue, | ot

wat D e asaols vew of t b | oy wet b pit ot b te

pess tat tey oneagest responshity o ts House and n

gvingheadliinestheyshouldnotdoanythingwhichcanbe

tken as patsanshp o ay such ting

(RS deb o 1281965 Cos 248391

ws-1/c/my document/679rs/679rs_4.p65



390 Press

59 Press.  Repotng  of poceedngss I repoing e proceedings
of the House the press must be absoutely  objective

On 20 March 1967, Shri Bhupesh Gupta submited that in the
en Bpes o ta day, tee wesampat o te poosedngs o te
Coud o te pevous day.The setence in it “The nowdamiiar
pesime of baiing Generas Kau and Chaudhui occuped haf  of the
qesion hor n te Raya Sabhd’ wesawvely meicoss  ad ufar way
o epoing  te poeedgs o Pabmet adsad tet een touh i
wes a dear breach of piviege, he thought tat awaming fom te
Chamen woud sufice © meet the Suaion

The Chaman observed:

Wein this House ae very amxdous not o have differences with
the press, and weleave manythings unnoticed which athewise
wemayhae noiced But s in mycpnon s absouely — unfar
andthepressalsoowesthisHouseaduty.Inreportingthe

proceedings, the repoing must be absolutely  objecive and
opnions,  suggestions  and insinuations shoud not be brought
n Ohewse ts Howsewl hae D ke asgos vew o te
el wad bevay hgpy F te pess edess B diy onads
s Howseadn rpoing dsassos  t does b as ooedvely
as possbe  and does not bing  in s gpinion. The reporting
sold beasdpe asb humay posbe &t B nmt s tbs
Husewl hae 0 e mie o i

RS. deb o 2931%7, Cos 115254)

530 Press:Reportingofproceeding:Pressshouldbecareful
whie repoting  the proceedings of the House

Shi Bhupesh Guoa dew te aeion o e Cher © a ot n
The Sialesman about adiscusson in the House on Orssa foods  and
saidthatthereportmentionedthathehadsuggestedthatthe
Govemment of Oissa shoud be topped.  Shi Gupia said tat  whie
the Edtor hed the freedom © comment n whaever way he ked  about
thehappeningsinParliament,factualreportofpariamentary
pooedys ol befr adaouse Thelhe o ddindn betneen
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eckonidl comment and facdud  repoting shoud be dealy maniained
and what hegpened in Pafament shoud nat beddied © ined  te
Edio’'s deas and views ad assessmet o &

The Deputy Chairman observed:

Ihavegonethroughthereportof TheStatesman  andlthink
newspeper repatng shoud bemoe caefl  not o put anything
n the mouh of members. Tomakefar comments about members
seedes B of couse wihn te juisddion o te pess  They
can comment in any manner they lke but to make quoaion and
to say that a particuiar member has sad this when he has not
sad t 5B wog | tik te peper shadd benmoecagl n tes
fespedt

RS b & 161972 Cok 559

531 Press:Reportingofproceedings:Pressshouldbecareful
whie repoting  the proceedings of the House

On19 Febuay 1982, andice of beach o pMege  wes gven
by some members against the Edior, Printer and Pubisher of the
Gpa Saradm; fr pbEig addoed vesn o e Chamals
dedon D te Msr o HomeAlas © naessemet onte fe
tegedy a the Hmalaya Bxhbiion n Ahmedabed

The Chamman rued:

OnDecember7,1981whensomemembersraisedamatterin

the House about the fre tagedy a the Himalaya Bxhibtion n
AhmedabadanddemandedastatementfromtheHomeMinister,

| had drected thet the HomeMinster  shoud make a statement
n te Hueonte tagedy auing aooss adl redgpe o ues
andeverythingelse. The GuaratSamachar ~ ofDecember8,
1981 published arepot to the efect that | had criicised
ShriYogendraMakwana,thethenMinisterofStateforHome

Affairs, n saee ems. Pof N.M Kambe, Shi Goandez M.
Husain,ShrilbrahimKalaniyaandShriKishoreMehtagave

notice of breach of priviege aganst te Edior, Piner  and
Pusher o the Gyaa Samade for  desioting the proceedings
o te Hose Under mydiedon  aneqamion o te Edir o
the newspaper was sought in the matter.

ws-1/c/my document/679rs/679rs_4.p65



392

Press

The Edior  of the newspaper by hs Eter  of Janualy 4, 1982 hes
epressed reget for the dsioion which ook place  on account
of some misunderstanding on his pat Hehas aso publshed
the reget in te ssue of the paper of Januay 28, 1982 in the
samecolumnwheretheimpugnednews-itemhadappeared.

In view of the publication of reget and the dsdamer of ay
nenion  onte pat o the newspeper b atrbue ay noive ©
the Mnse, if te House agees, the mater maybe trealed as
dosd | reeEe thet newgpepers shoud ot the  procsedings
accuately  so that  misunderstandings are avoded.

RS b & 19219 Od 191

Press: Reportingofproceedings: Media:Mediamenshould
be carefll in repoting  the proceedings of the House

On12 August 1985, the Chaman gave the folowing  ruiing

regady abeach o pMege maon et the Miider o Sae n
te Mnsly o niomeion  and Broadcasing, ad Dedos o AR ad
Doordarshan, the naice of which wasgven by Shi Salya Prakash
Melwa

Hon’blemembers,onJuly 29,1985, ShriSatyaPrakash

Maawa gae noice o beach of piviege apnst  te Miser

of Sate in the Minsty of Information and Broadcasing  and
Drectos  of AR and Doodarshan  for alegedy  distoring the
proceedings  of the House of Juy 25, 1985 wherein the Prime
Mnser had elered 1 the suppot gven by Shi Chaan Singh
to the emergency. Shi Satya Prakash Malaviya avered that
een tough the Pime Minser dd ot eer D ary Efer  havig
been witen by Shi Charan Sihgh in suppat  of the emergency,
the AIRand Doordarshanintheirtransmissionsat9and

10 pm  respecively saed tat Shi Chaan Sigh hed a0 sent
aleter suppotng the emergency. This, according to Shi
Maaa, wes done wih te nienion o debberaigly miseading

the pubic regadng Shi Charan Singh.

Afer  eiication o te ds, te mair westken wpwih te
Msg o Sae n te My o inomaion and Boadcasig,

Shi vild N Gadd Shi Gadg n hs commens admied  that
theAlRandDoordarshanmisconstruedthePrimeMinister's
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observationsonJuly25,1985andthatShriCharanSingh’s

Eers o te fomer Pime Minser  supoing the emergency.
Shi Gadgl hes, honever, dsdaimed any nenmion © lower the
pesige of Shi Chaen Sngh. Shi Gadgl aso drew atention
b te ad tat n te vay sameBgeh  ad Hd  news bueins
te meda boedcas Shi Charan Sighis derd. In vew o ts,
| trk tat nofuther adon B necessay. | ansug, te House
wil  agree wih methat the whoe matter shoud now be dosed
wih te dosavaion tet meda mensodd becasl  n repoting
the proceedings of the House.

RS b o 128195 Cos 235%)
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PRIME MINISTER

58 PrimeMinister: The PrimeMinistershouldnormallybe
pesent in te captd duing the sesson of Parfiament
Onl18 November 1985, Shi Ld K Adveni raised the ssue
Prime  Minister's tor o the Suanale of Omanat the Sart
Pafamet  sesson

Afer  Benng b te vens of somemembasinddng  te Leader
of te House, Shi Vidmwanath Pratsp Singh, the Chaiman obsenved:

Aste austoden of the privieges of te House | have O say a
few wocs Thepige ta te Pime Midr o nda das n
te Coplel duing the sesson o Pafament & unessabbe t
hes been acceped and it has not been quesioned o chalenged.
But ths s not an inflexdde re.  There have been occasions
whenexigenciesof Governmentandadministrationhave

necessiated  the Prime Minister  and some Minislers going  out
o te pupoe o futheing te neess o te coty. h tbs
case the Pime Miniser has been good enough I wie 0 meas
te Chaimen of the Housee Hehaes sad ta hes one of the s
Heads of Ste who have been invited and that there are going
o be vay fuiful dscussons  amongst the Heads of Sate whom
heis gong to meet Moreower, as the Leader of the House has
said, morethan200,000Indiansareemployedthereanda
measure of goodM  hes got o be mantained  wih that  county.
l, tereior, donat think any beach of popiey  hes been done
nts cae | oy exbe te vew tet te Pime Mg
shoud nomaly bepeset in the Coplel duing the sesson of
Pardament

o te
of the

RS b & 18111985 Cos 34957)

534 PrimeMinister.Referencemadeaboutthechildrenofthe
Prime Minister and the photographs, published in
newspapers,shouldbedeleted

On 21 February 1986, the Chairman permitted some

members, on ther  request, 0 makepesond  eqanaions  regarding
espionagecaseinvolvingShriRamSwarup. ShriParvathaneni

Upenda whie dfeing apesond eqangion  made some references
394
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regadng anatde  and Wwo phoogaphs  pubished n The Hidlsian
Times and The Weekend Review. This was objected by a few members
and then the Chaiman obsenved:

| popose © ded ta meence medeby Shi Upeda n repedt
of the chiden of the Prime Minisler and the photograph be
deleted from proceedings and it shal not be repoted  in
press  akso.

RS b & 2121986, Cos 17920)

55 PrimeMinister. ThePrimeMinisterisentitedtoexpress

opnion wihin  te lmts of pafamentary procedure

On5 March 1986, gvng arepy onte Maion of Thanks on the
Pesdets Addess te Pimve M, Shi Rv Gadhi ey D
te anipoverty pogamme sad tet te gpodion  pates hed vesed
nNeet © seetat the codion o the poor n s ocouy dd not
mpoe

h epy D the dpdos r@ased by the gpodion . membes, te
Chairman  observed:

Pease & down Lok hee, the Pime Miser B eilied D sy,

wihn  the imis o pafamenay pocedure,  his opnon, ad

you camat doed D his  opnion Youmaynot agee wih & but

you canot say tat heshoud not say it

RS b & 53196 Cd 209
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PRIVATE MEMBERS’ BUSINESS

BiLLs

56 Pivae membes Bis: Whena memberrepies o the debate
onhis(privatemember’s)Billheshouldnotbringinany
new points not raised eader by hm
On21 Apil 1961, whenShi P.N. Ragbhg wesrephing 1o the
debeie onthe Abdiion  of Sae Patorege © Reigous Instiuions
Bl, 1960, he bought in somepots not rased by hm whie moving
te Bl for costedin o reeed by dhe mambesduig te ddee

The Deputy Chaiman  said:

You are repying 1o the debate.  Youshoud not bing in new
s

RS b & 2141961 Cd 40

537.  Privatemembers'Bills: Discussiononaprivatemember's
Bilmaybecontinuedevenintheabsenceofthemoverof
te H

Onl Febuary 1980, whenthe dscusson  on apivae  members
Bl wesin pogess andte mover of the Bl, Shi Bhupesh Gupla,
wes absert fom the House, Dr. Ramkipal Snha raised the question
whether the House coud proceed wih the dscusson  whenthe mover
o the Bl wesndt peset n te House Hedaed tat the membes
paiopeing nte ddee hedte gt o amly fon te moer o te
Bl andswe hewesnot peset in the House, hecoud nat repy ©
the member. Hesougt the Chars ming onthe quesion whether the
House coud proceed wih te Bl

The Deputy Chaiman observed:

Itk avey der pont hesbeenrased | trk te pot &
whether in the absence of the person who has inroduced  the
o te memberndage o te Bl wecan poceed wih the
discussion.Well,onewaywouldbethatsincetheHouseis

szed o te BI te aly weyn whith t cold bedgosd o B

396
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by avae o te House ad amoion. Benf the Mnser o te
mambers not tee te Hosehes © sy tet e Bl 5 rgeced
ate min nregad Dte Bl a ts dage 5 aged o mt
accepted. So, wehave two courses open before us. Oneis 0
immediately proceedwiththosequestionsandputthose

quesios anddeade te e o the Bl a ts sage  Ancher
ooue b5 tet ge te Hoses sezed o e Bl adtee ae
somememberswhoareinterestedinspeaking,wehearthem
andthenproceedonwithwhattheproceduralrequirements

ae

The debaie onte Bl was connued
RS deb o 121980, Cos 16061

538 Privatemembers'Bills: Aprivatemember'sBillcanbe
dscussed n te dsence of e mover, f the Bl  had aready
beenmoved

On17August1995,whenfurtherdiscussiononaprivate
membe's Bl wesn pogess, Shi V. Naayanesany rased apot o
oder adqesioned te vddy o ©®dg waBl for dossn n
the dmsence of the mover of e BL  Shi V. Narayanesamy oontended
that te memberwasnat present o repy o the quesions raised by
aher membesand tat te Minser ooud spesk oy affer the mower
hed eled 0 them

Ring ou te pot o ader rased by S V. Naayaesany, the
VieCamen  gae te fdong g

Sofr sste dsossn onte B B aovared i B el
uder the Rues, for the membermoving the Bl 0 bepeset n
the House. Oncete Bl s movedin the House and it s under
discussion, t becomes the propety of the House. Sothe House
s compeent O dscuss e matier  futher. Ths dsousson i
vaid and your pont of oder s heeby rded out..

RS deb & 178196, Cd 316
530 Privatemembers'Bills: Themovercanmoveforleaveto
wihdaw the Bl a awy sage o te Hi

On16Apnil1987,Dr.BapuKaldatewantedtowithdrawthe
Conituiion (Amendment) Bil, 198 which westo amendatde 311

ws-1/c/my document/679rs/679rs_4.p65
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of the Constiution. t wesapiae member's Bl At this poit
i PNSuU daged D ByuKadke ta heweswidang te
Bl a te nane o Shi Gopasamy.

Dsmissng the chage of Shi P. N. Suku, the Vice-Chaimman
obsened:

Ihavegonethroughrule118whichhasbeenreferredtoby

Dr. BapuKadte | hae gone o te pooedue ao  The e
5 vay derr  Thememberindage o aBl maya ay sege o
te Bl moefor kae D widav te Bl

RS cb & 1641967, Cos 16162

GENERAL

50  Privatemembers’business: Timeforprivatemembers’
businessmayalsobeallottedbythe BusinessAdvisory
Committee

On2 March 1979, Shi Shyamlal Yadav and Shi Shiv Chandra
Jaesad te meier o wimied e beng @en for  consdeaion
d pee mentes Bs adedios  wh te eal ta8 da piee
members’ business was not taken up.

Ontis, the Deputy Chaiman obsenved:

The problem raised by the honble membersis redly  a genuine
oe Thepadee n or Huses tae wedonat ix tme o fr as
non-aficial busness s concemed, whether they ae Bl or
resolutions. But s idea of haing somelimt for resouions

andotherprivatemembers Bilshasbeendiscussedinthe

Business Advsoy Commitee; today also it wes discussed  and
| ik leaders o the vaiois pates ae sezed o te pobem
and | amsure fom next meeting omads — | cannot say exacly
butwheneverthenextBusinessAdvisoryCommitteemeets—

ts pot W betdken b aooout

Asregads te present B, wel, | have wih mealst of..in
additiontoShrimatiHamidaHabibullah. . .fourothernames.
| ansue wewoud beabe o fish a ket these four speedes
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adten the net pocedud sep W betden 0 far as te ned
Bk ae oconcemed

RS b o 231979, Ok 17579

A1 Privatemembers’business: Privatemembers’business
should be given priority on pivate  members’ day

OnlFeauay 1980, aphvae marbes day, te cding  aenion
hadnotconcludedwhentheHouseroseforlunch.AstheHouse
reassembled, Shi Khurshed Alam Khan suggested that the day being
apivae members day, the private members business should be

Then, the Deputy Chaiman obsenved:

| agee wih te honble menber Ths & nonoicd e AdfF

the House so chooses, afer the nonofical busness o afier

e odok wecntde whe et o te bieess Ohawee,

the whole time wil be taken by ths.  There is only one non+

ofical day n the whoe week

Shi Avid Ganesh Kikanik  poried out tet te Chaimen befoe
adounng te Hoseefor Udh hedsad tet e iy aeion . wod
arine

Thereupon, the Deputy Chaiman abserved:

Wed ooine dfer e odok F te House so dooses | do
not tink the Chaiman ocoud have meant that the non-offical
busness shoud not be ttken up. Theissule wasnot before  him.
Hesad that he woud oonnue. ldo syt &t Wl ooninue
Wehae the edency n the House o it nondficel ime.  Ths
hes been gong onfor alng tme hee, and e honbe  members
hae poesed apit & Oues  goedicaly sy ts
Whensome members wanted the caling  atterion matter o be
resumed i, the Depuy Chamman futher  dbsenved:
Membershave deded © ts kind of eodng o nonofical
time. ...Ihaveonlydecidedthatwewillnowproceedwiththe
non-offical bushess. f te House so wishes, wecan take up
cdyg dein de 5pm o de te nondid bees &
og, whdee B el

RS b o 12190, GOk 14650
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MoTioNs

5P Privatemembers’motion: Whenaprivatemembersmotion
and an identical moton of the Govemment are both admited
by the Chairman, the Governmentmotionwould have
precedenceonaGovermnmentbusinessday

Shi Bhupesh Gupta risng on apont of oder, asked howthe
GCoemmet smoion rebing D te rAwey acddetls wesb be dEken
whby te Coud whenagmir ndion gwen noice o by o pivae
members had aready been admited by the Charman under nde 152*
as a nodayyetnamed  motion. Hecontended that even though the
Minster's moton  might  be concurrernt, the pivae  members who had
gven noice o te maoion pevoudy ooud not be depived  of ther
gt © mowete moin

The ViceChaiman  said:

TherulesrelatingtomationsinChapterXdonotmakeany

distinctionbetweenaGovernmentmotionandaprivate

members mation. So, al the rdes appy to boh the mations.

That is number one. Number two is, | would ask the memberto

g Dk 2 td 5 regadg Goemmet bees i hed

been a pivale members’ day, it would have been a different

thg Ast 5 tdy 5 Goermet busness day. So | had tat

insuchcaseswheretherearetwomotionsfrommembersas

wellasfromtheGovemmentonaGovemmentbusinessday,

the Govemments mation wil have precedence.

RS b d 218192, Cos 2613%)

ReEsoLuTIONS

53 Privatemembers'resolution: Discussionneednotbe
reopenedafterthemoverofaprivatemember'sresolution
hed repied 1 the discussion
On24March 1995, afterthe discussiononaprivate
members  resolution regarding measures for tadking  increasing
ames n te ocounty, paticuary aganst  women, te mover of the
resolution, Shi Vien J Sehrepged D te ddeie Sondler  te
*Od e
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Shi V. Narayaresanmy rose o speak on the  resoution. But te Vice
Chaimman sad that the membercoud not make a speech afler the
resolutionhadbeenrepliedto. Evenasthememberinsistedon

speakdg,  te VieChamen sad tat & wesnat te coneion o te
House 0 reopen dsocusson  at te tme of puing the resouion o
voe. But the memberinssted onhis gt t speak and refered O
nes 154 b 166

Rung ou hs agumet, te ViceCharman  obsenved:

| hae dready mded..that afer te mower of the resouion hes
repied | have not dloned. | wil  not dlov amnbody.  Norue
pamis meb regeen te s There B dear

RS Gh & 243195 Ok 5527
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PRIVILEGES

5. Privieges. Piiege  issues shoud not be raised  regarding
thearrestofmembersofLokSabha

Shi S. Maharty wanted to movea motion for papers  regarding
the amest of Dr. SyamaPrasad Mookejee and cetan  oher Members
d Pabmet TreCramen od mat dsdov & bu weried D ot coredt
momein fom te Mslr comamed asgeded n te s LaE
in the day, the Minister of HomeAffars madea statement on the
akpd

Afer  asertaining et te Membasd Pabment amesed wee
members of the House of the People, the Deputy Chaiman ruied:

Afer heaing te speech of the honbe  memberwho has brought
the moton, | consder thet as admitedy none of the members
who have been amested are members of ths House, tis s not
theproperforumwhereanyquestionofprivilegeistobe

oconsceed  ad afer  heaing  the daement  medeby the Minser
ooncemed;, | feel tat there s nocase for admisson, and the
moon 5 ned o

RS deb. ot 731953 Cos 1960, 201319

56 Privileges:Procedureisrequiredtobefollowedwhena
complaintismadeinoneHouseofParliamentagainsta
memberoftheotherHouse

Onll May1954, Shi P.S. Rapgopdl Naidu rfered  © a speech
madeby Shi N.C. Chatterjee, a member of the House of the Peope
and Presdent of the Hindu Mahasabha, at Hyderabad on 10 May 1954,
wherein  he was repoted  to have said, “The Upper House which was
supposed 0 be abody of eders,  seemed o be behaving  imesponsbly
ke apak o udins” whe nedg aeene © te psdg o te
Specdl Mamage Bl byte Cound o Saess  Shi Nadu oconended
tet t wesarmrkdn onte Cond  and wes a viddion od te igs
and privieges o te Cound. The Chaiman ageed © look b the
mel:

402
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On14May1954,thequestionwasagainraisedby ShriP.

Suchaya.  Herered 0 the poceedngs  of the House of te Peope
on BMyl®s ’dg 0 Shi NC Caepss e, whee djedn
hedbeenden © te Eer wien byte Seosay o Raya Sdda
Shi NC Cetepe  addg fr comed romeion aou e saement
atouted D hm, andsad ta what te Cound of Saes hed dore
was exacdly  identical to what the House of the People had done in
rebion D acae agadt himsef (Shi P Sudaaya) N comedion
wih an adleged breach of piviege by hm against the House of the
Pecpe.

Shi B.C. Ghose saied tat whet the Cound  hed dore, in the
absenceofadefiniteprocedurelaiddowninthematter,wasin
accodance wih  the converion and procedure of the Brilsh House of
Commons.

i Rapgopd Nadu requesed  te Chammen © reer the mater
o the Privieges Commitee, snce for more ten trwee days no reply
hed been receMed  fom Shi N.C. Chatiefiee.

Shi HN Kumu sad tae whe hewodd weoome such quesions
O be decded amicaby by the Commitees of Privleges  of boh the
Houses, i te mater wesregaded as one of pivieges, the Cound
woud hae © sse wheher & wesnat eed  © receve  arepy  dedt
fom te memberdf te daher House concemed wWhopima oe  gppeared
D hae coomited abeach o pMege o te Coud Heaso waenied
toknowwhetherthe SpeakerhadforwardedtotheChairmanany

epadin  gen by Shi NC Caee  n et comedin

The Chaiman said that the procedure folowed by the House
wespaiedy n cosoae wih te pedoe  h te Bish  Palament
adta hehed not receved any leter in that comedion  fom the
Speaker.On15May1954,the Chairmanannouncedthathehad
receved aker  fom te Speder endosg adaemet by Shi N.C
Chatieee which, onte Chamans ode, te Seoelary read odt ©
the Councl. The Chaiman refemed 10 the suggeston  madeby the
Seder n s coweing  Eer  tat the PiMeges  Commiees of boh
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the Houses shoud ewe an ageed commonprocedure i such matiers
ad sat

IwanttheHousetobecooperativeand friendlytothis

suggesion |, theeoe, reqest te Pieges Commiee o te
Cond © eoe n oconsutaion wih the Pivieges Commitee
of the Lok Sabha, an ageed procedue by muual  oconset
befollowedinmatterswhenanycomplaintregarding

breach of piviege s madeagainst amember of ether House
o Pafamert | amaxoss ta tis Commiiee shoud ocomed
adedson by ageement and consent at avey ealy dae*

(RS. deb. d 1151954, Cos 59996000, 1451954, Cos 642432
1551954, Cos. 653942

*The Prvieges Commitees of the two Houses afer tree ot siings on 15, 18 ad
21May1954,recommendedthatthefollowingprocedureshouldbefollowedina

cae where amemberor oficer o sevant of one House s aleged 0 have commited
abreach o piiege o conempt of the oher House:

@) When a queston of breach of priviiege is raised in any House in
which a member, oficer or sevat  of the other House is involved,
te Pesg Oficr dd rr te e b te Pesdg O o
theotherHouse, unlessonhearingthememberwhoraisesthe
queston or perusng any document, where the complaint is based
on a document, he s satisfed thet no breach of piviege has been
commiied o e mater 5 o Ml D beken noice of N whch
case he maydsdow the moion for breach of piviege.

@) Upon the case being so referred, the Presdng Officer of te oher
House shal ded wih the mater n the samewayas f it were acase
of breach of piviege of thet House or of a member theredf.

@iy The Presdng Oficer shal theredfier communicae o the Presidng
Oficer of the House, whee the quesion of piMege  Wwes aiginaly
ried, aRepat dout te equy,  ay, adte adn @en onte
reference.

The Commiiees a0 eqressed ther neion tat | te diedng  menbe, dicr o
servanttenderedanapologytothePresidingOfficeroftheHouseinwhichthe

quesion o pMege  wesrased o te Presdng  Oficer  of the dher House, © which
the reference  was made, no futher  acion in the matter might be taken after such
apologywastendered.

Fe CS 21054 o 1954)
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56 Privieges: Notice of breach of priviege against a member
of te oher House shal berefered 1t the Presidng  Officer
of that House

On24 August 1987, the Deputy Chaimrman informed the members
about the foloning  communicaions,  daed 17 August 1987, received
fom the Spesker, Lok Sabha

On11" May 1987, Shri Somnath Chatterjee, MP, gave noice of
aquesion o pivege apnst Shi Aun Sigh, fomer Minsier
of Stateinthe Department of Defence Researchand

Deelpmet n te My o Deece for degedy, deberagly
and knowingy misleading the House while making a statement
in Lok Sabha on 15 Apil 1987, on the ‘inqury  ordered by the
fomer Minster of Defence ino payment of commisson by the
aypper D anlhdben aget n addence ded” Aoyy of te sad
seement s endosed.

The matter wesrefered t© Shi Aun Singh for hs commert A
copyofhisreplydated2June1987,washandedoverto

Shri - Somnath Chatterjee. Commenting upon Shri Arun Singh's
reply,thememberhas,inhisletterdated12 August1987

addessed © merised cean Bsues which need 0 be daiied
by the fomer.  AsShi Aun Singh i amemberof your House, |
anendosng aoyy of the sad noice for deposa I acoodance
wih te pocedue Bd downin te Reot of te Jot Siing o
theCommiteesofPrivilegesofl okSabhaandRajyaSabha,

adopted by them on 2 and 6 December 1954 respectively. | ako
encloseacopyoftheannouncementmadebymeintheLok

Sabha on 17 August 1987 in this regard.

Accodng 0 the pocedue kid downin the Repot of the Jont
SitingofCommiteesofPrivilegesoflokSabhaandRajya

Sabhaadopted by ourHouseon6December1954,whena

quesion of beach of pMege B rAsed N ay House in whdh a
memberof the oher House s invoved, the Presdng  Officers

sa mer te cae D e Pesdng Oficr o the oher House
Uponthe case being so refered,  the Presidng  Oficer  of the
oher House shal ded wih te mater n te samewayas if i
were acase of breach of piviege of that House or of a member
teed

Accodingly, Wl eame te nater ooianed h te Spedker’s
communication.
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The Chaman observed:

Honbe members mayrecal that on August 24, 1987, the Deputy
Chairmanhadinformedthe House aboutacommunication
receved  flom the Spesker, Lok Sabha, refening aquesion o
beach of pMege  gven noice o by Shi Somnah Cheatieriee,
Member, Lok Sabha against Shi Aun Singh, fomer Minster  of
Sate in the Depatment of Defence Research and Development
intheMinistryofDefenceandnowamemberofRajyaSabha
for  alegedy, delberately and koongy miseadng  te House
whiemakingastatementinLokSabhaon15 n April, 19870n
the ‘inqury  ordered by the former Minister  of Defence into
payment of commisson by the suppier t anlindan agent n a
defencedeal.” Shehadthensaidthatthematterwouldbe
examined in accordance wih the established procedure  which
5 ta whenaquesion o breach of piviege 5 rased N ay
HouseinwhichamemberoftheotherHouseisinvolvedthen
onte case being refered, te Presdng  Officer  of te oher
House shal  ded wih the mater n the samewayasif it wee a
beach o pMege o tet House
The crcumstances  which gave fise o this reference 0 us may
be summedup briefly.
Onl5" Api 1987, Shi Aun Sigh, te ten Minser o Sae n
the DepartmentofDefence ResearchandDevelopmentmade
adaement in te Lok Sabha regadng inquily b payment of
commissionbythesuppliertoanindianagentinadefence
dd n s sweEmet he N aa |, saed
Onassuming ofice,  the Prime Minister, reiterated the
edy isudos tet te Depatment o Deence shod
not deal with any nonGovemmental agent of a foreign
suppler N respedt of any commercal  negotiations. The
Pime Mnser aso dieded tat foegn Govemmens ad
suples  betod  unequvocaly about te dedson. Ths
policydirectivehasheenenforcedrigorouslybythe
Depatment  of Defence wih  satislacioy resuis.
Onthebasisofanewsreportappearingin TheStatesman  of
ShriSomnathChatterjee, Member,LokSabhaquestionedthe
Minister'sstatementandchargedhimwithintentionally
miseadng  the House by suppying  noonect information.
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In hs comments © the Spesker, Lok Sebha, the Minser  dened
the members chage by aguing that the letters cited in the
newspaperreportdidnotoriginatefromthe Departmentof
Defenceandprohibitionondealingwithnon-Govemmental

agens wasony n resped of commerdal  negoiations.

Shi Somnath Chaterjee, n hs radon © the commes o the
Minister, impugned the Minister's verson  and contended  that
the Minister's atempt o draw a distincion between Defence
Departmentand Defence establishmentsandcommercial

negotiations and transadions wes untenable.

By the tme the Spesker coud decide the case, S Aun Singh
ceasedtobeaMinisterandremainedonlyamemberofRajya

Sabha. Accordingly, the Speakerreferred ShriSomnath
Chatterjee’scomplaintandotherrelevantpaperstous.

Thereafier, te mater wesagan refered  © S Aun Sch for
comments on Shi Somnath Chatterjee's second  letter.

Shi Aun Sgh, 0 hs commens, hes releraied hs nidl serd
by draning a distinction between commercial  negotiations and
commercialtransactions onthe onehandanddefence
departmentanddefenceestablishmentsontheother. The

defence  estabishments, dung te tecnical ewduaion  Sege
ded wih representaives o te pingod companes, Wwheress it
5 te ddene depatmet o Mty  whch comesiio  te pdue
andensuresexclusionofagentsatthenegotiationstage.

Shi Aun Shgh aso saed tet he medets posion  dear nat
ony in the Lok Sabha on Api 16, 1987, but aso in te Raya
Sabha on Apil 20, 1987 wherein  he had stated:

TheGovemmentwillonlytransactbusinesswiththe

Suppler. The suppler  may be a compary and the  suppler
may be a Govemment  Simiarly, in te defence business
you hae bues sdes  ad pses ecet et the ages
ae cded pushes. Theefore, | aybody says o lays a
dam t te theay that a Govemment or a Minser can
caeoicaly remoe fom te subee o ts eah d wuh
peope, ten | amaied ta tet dam  hes no redionshp

o fad  Theefoe, what must bedoe s © find a mehod
d hovo anid

Il hae cadlly goetiogh d te pgpes nddyg e Eoat
statementsofShriArun Singhinthe Lok Sabhaandthe
Ralya Sabha connected with the issue. It appears to methat
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ad commerdd  transadions as dsint proposions and defence
esabEhmens ad Deene Miisly  as deid enies
Consdeing  Shi Aun Singhs eqamaion n te oot of te
debates and his setements  in both Houses of Parfiament, I am
of the opnon that Shi Aun Singh has not madeany satement
which coud be constued as deliberately miseading  the Lok
SabhaandcommittingabreachofprivilegeofthatHouse.

| tecte, Bd ta te maler need t be pusued uter I am
infoorming  the honble  Speaker, Lok Sabha, accodingy  and am
alsoforwardingtohimthesubsequentcommentsreceivedby

mefom Shri Aun Singh.

RS deb. oo 2481987, Cos 24142, 2531988, Cos 27477)

547.  Privieges: There is no breach of priviege of the House by
the poice in dschaging ther noma dutes in a Stuation
wheremembersmay  beinvolvedbutthepoliceshouldnot
do anything which is likely to impede them in the discharge
o ter duies
On3l Juy 1967, Shi Bhupesh Gupta, Shi A P. Chateriee,

Shi Ranaran  and Shi Muka Govinda Reddy submited t the House

that on 29 and 0 Juy cefain members of Raya Sabha, along wih

cetan  membas of Lok Sabha, were pevenied  legaly and fordly
by te pdee fom gong o te Pime Mnses Houe, n the absence

o gedc oades D et eed dhr  fom e Goemment o fom te

Dehi  Admingiain Trey coneded et t5 wesabeach o pidege

of the House and as such, should be refered to the Committee of

Piieges Trey a0 deged e beheior onte pat o te poe D

the Members of Pariament  concemed.

ShriChandra Shekharsubmittedthatthose Members of

Pafament, accoding 0 the press, went there b pcket  the Prime

Mreger’s hose adtet, f Menbesd Pabmet  imdiged n unid

as te pde wee jHd nayyg ot te mmd egoddks
Shi Badlachanda Menon, one of the members of the House who

went o the Pime Minser's house on the days mentoned, sad that
they went there t proest aganst the dedson  of the Govemment

egadg e ddbuion o togas © Kesh admt for ay gheao
ade B a
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The HomeMinster, Shi Y.B. Chaen nmenvered © sy ta the
memberswhowentthere, intheirpreviousstatementsandalso
accodng 0 the rewspeper repats,  hed lked o pdeing  the Pime
Mrsers hose The Mnser saied tat te pde wee oy dong
her diies udke te Pde Ad D et te el adet o te
Pime Minsers house were nat boded and tat, any membersad
tet hehedte pop D sete te B mediey dd ma undn,
ten t woud bete ed o Pabment  isef Acodg 0 him, tee
wes o quesion o beach o pMege

The Cheimen sad tet hewodd ook no te maier ad gwe hs
deEN Hxr o

On2 August 1967, the Chaiman, in nling that there was no
qesion o heach o pMege n te maie;, dosened

| have caefuly  considered the points rased by Shi Bhupesh
Gupa and Shi Rajnaran  and some aher members in the matter
o te deged beach o pMee  adg ou o caen nddes
tet ook pece n fot o te Pime Mnse's house invoMing
someMembersofPariiamentonJuly29 fand30 *.Themain
point of complaint of Shi Bhupesh Gupta and Shi  Rajnarain
seems to be directed against the conduct of the police.  The
HomeMinister n hs daement before the House madeit dear
that the Members of Padiament were shown al  consideration
ad te poice were pefoming oy ther noma duies in the
pesent  insance.
IhavenodoubtthattheMembersofParliamentromKerala
wert o the Prime Minsers house pusuant t© acause which s
most viel o the peope of Keda and | amhappy thet tey met
the Prime Minser and receved  satisfactory assurances  from
her. t 5 needess b releae thet Membes of Pafament  ae
eied 1 te umost consderation ad respect  and the police
o oher authoriies shoud not doaything which s key
impede tem n te poper dschage of ther  duties.
ldomt ik tee 5 ayneed b puse ts nmaier fuher ash
ay cae | amsaisied, der heaig d cocemed, tat tee &
mbeach o pMege moved h ts a2

(RS. deb. &t 31719%7, Cos 140235 28197, Cos 184950)
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58  Privileges:Happeningsinapartymeetingcannotbemade
the subectmatier of aquesion of breach of piviege o the
House

ShriBhupeshGuptasubmittedthataccordingtonewspaper
rpots, N ameding o te Cogess Pafamenay Paty Execuive,
ShriM. P.BhargavaandKumariShantaVasisht,twomembersof
Rajya Sabha, had been taken t task for attacking the Govemment
and some Minsters  of the Govemment duing the dscusson  on the
Biiish  India Comporaion  on 14 December 1967 and that, as this
amounted 1 intimidation of o members of the House fom propety
dschagng ter duies as Membes of Pafament, it oconsfived a
beech o pMege o te Hose

The Chaman observed:

| have heard Mr. Bhupesh Gupa. Unless | gve pemisson  for
the priviege moion © be dscussed no ahers  can discuss it
Admyning 5 | donat tik et nome heppeniigs o apaty
meeting can be madethe subecHMater of aquesion of breach
o pMege h ay cae | amsasied et tee 5 mbeath o
pMe ided n ts

RS deb. o 21121967, Cos 507884

50 Piveges Pidege Bses shoud not berased wihout  pior

permissionoftheChaimrman

Shi AP. Cratieee wanied © raise apont o pivege He
deged tet S Chanda Shelder hed been herassed  and haed. &t
apaty meeing for rasihg  a pafamenay quesion g o the
oda o te Ml o Sed

The Deputy Chairman  ruled:

Youcama rae ts qesion n te Huse ke ts.Thee & a
certainprocedureprescribedforit. Youmustfollowthe

procedure. .. Youcouldhavemetthe Chairmaninthemoming

and dsoussed € wih  him.

RS b & 38197, Cok 181
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50 Privieges: Amatier of prviege, which s being oonsidered

bytheChairman,shouldnotberaisedintheHouse

On25March1992, ShriPramodMahajanrosetospeakona
matter of piMege  for which noice wes submied © te Chaiman.
The Deputy Chaiman dd not pemt te memberto raise te issuie on
the gound that te mater waesbeng considered by the Chaman.  As
ShriPramodMahajaninsistedonbeingallowedtospeakonthe
abed, Shi NKP. Sae sd tet F t wesaqueson o ooienpt
o te House, the Housewoud not bedvded a d  but te Rues dd
not pemt any memberto rase a mater of priviiege in the House
wihout the consent of the Chaiman.  The memberaso pointed out
thet as per e Rues t wasfor the Chamman b delemine whether o
not there was a question of privilege and the mode and manner in
whch the quesion o piviege had b berased Resondng © the
port of oder madeby e member, the Depuly Chaiman sad tat in
such a stuation te membescoud oy say 1 rased  apidege e
on such ad such mater”  Onbeing asked whether one coud @Bke tat
as aning fom te Char, te Depuy Chaiman obsenved that there
hed also been such pracice. At ths pont  some members nevened
D maketer pos.  Shi Yaswent Shha sad tat hewestying ©
dafy hs pot asamnig fon te CGar had bg @m imdcaios

At ts dage, te Depuy Chaman rded as fdons:

| wat © maet vay dear..l sad te pocedue ad te padce
n s Homses anbody whogwes andie o pivee s N
te Hue ad sas 1 hae gen amdice o pidege on caian
e’ | sad tet ts meter, wheever te Chamen hes tod
me, 5 befoe te Chaimen for  consderation Whenbewd  ©
me, | wil  infom te House. Beyond tat | have never alowed
anyig

RS b & 53192 Ck 313V

%l Privieges: Chamman: t s for the Chamman to dedde whether
thee & piMege matier o nat

Onl19 March 1993, Shii Jagdsh Prasad Mathur sought 0 raise a

matter of breach of pMege  agangt te pdice for aeding  some
MembersofPariamentbelongingtotheBharatiyaJanataParty.
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Shi  Subramanian Swamyobjected to this issue by saying that the
members teaing te House as ‘gievances platfor’. Hewert on
add that by merdy gvMng andice, the membercamnat  auomatcaly
e te se n te House

The Deputy Chaimman rgeced  the amguments of Shi Swamyby
omg te ovg g n B o S JP. Mahw

Thet 5 amater o pMege I 5t amaier o agumet n te

House. Hehas raised amater of piviege before the Chaiman

and the Chaiman has asked for  a report Heis enquing  about

i Weaee dhe maes you wat © dsass o doed  you cGan

do, but not onths isse...

Please. That is for the Chaimman to decide whether there is

pMe aom F heags t t B Ir te Pless  Cammiee

D deae wheher t 5 it o wog | donat tikk te membas

hae aigt © dstud hs quesin

(RS. deb ¢t 1931983, Cos 21112

52 Prvieges: TheChairisnotrequiredtogivereasonsfor
reeding a piviege notice
Onl Mach 1982, Shi Shva Chanda Jha rased apont of oder
under rle 190 and wanted o know the reasons for  disallowing his
pidege maion agpindg Shik MS Gyd, Chamen, Raway Boad, n
te Houuse Hesougt te ning o te Depuy Chamen n s regad
The Deputy Chaiman  ruled:
The Chamman gives his consent or does not gwve his consent
ad, teror, t 5 dvays sad et ocoset & wihdawn  under
e 187 Sofr asmke 1906k concemed & B que dear  under
the poviso whch you have read tet t & nat obigaioy on te
Chaman t dosoin te House It says —
Povded that where the Chaiman hes refused his  consent
uder e 187 or 5 of gonon  tat te mater proposed
bediscussedisnotinorder,hemay,ifhethinksit
necessary, read the noice of quesion of piviege and
sate that he refuses  consert...
F hetins t necesssay hemaydoso Sot 5 mat necsssay  for
hmo doi awas
RS debh o 1319% Cos 27890
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53 Privieges: Only those members who gve notice  for  raising
a queston of priviiege may be aloved t make observations
before the notices are considered by the Chaimman

On30 January 1980, when some members, oter than those who
hed gven noices of breach of pMege  aganst the HomeMinsgr,
GianiZailSingh,andtheMinisterof StateforHomeAffairs,

Shri Yogendra Makwana, wanted to make certain  observations, the
Depuy Chaiman, whie saying tat hewoud not alow any debate on
te sed,  dosenved

As| sad eafer, ony the members who had given noice for

pMege  moions hed been doned b mekeceen  chsenvatons

| woud sy that al te moions ae uder te consdeaion  of

te Chaiman and due acion wil be taken on them.

RS db & 30110, Cos 13147

54 Pivieges Quesion  of piMiege 5 nat noved, | Saement
is madeby the Minster afler due inquiry

On29 January 1980, several members aleged that Shi N.K
Sy, DGd te CB adte Chef  Invesigaing Oicr n te Ke:a
Kus Kacase had been aresed that day and taken away to Gurgaon.
Teyd sogy ademedte adon adcded t aMvdde ad

TeMeer o Sse n te Mty o HareABis Shi Yogeda
Makwana, denying the damge sad that te Govemment had conteced
te Chef Minsr o Hayaa ad asoefned fom him et Shi NK
Shgh wes nat arested.

Laer on, when many members warted the senor Minster O say
someting on the subedt, te Minser of HomeAflars, Gani  Zal
Soh, ao dened that Shi NK Sigh hed been aresed He siated
that Haryana Govemment had tod hm that Shi N.K. Singh had not
been arested  but was summonedin oder 0 obiain  some infomiation
fom him.

Thenextday,detailsoftheincidentappearedinseveral
newspapers.  The pupot  of the newsiems westhat Shi N.K Sihgh
hed been aresed onthe bass o acompat fled befoe te Gugeon
Pdee n Mayl1977. Therewsiem wet ono sy tet Mr Sigh,  dfer
being detained at Gurgaon Poice Staion House for over two and
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haf hous, wesreleased on apesona  bond of rupees two thousand
aler hs daement  wes recoded

The sameday, anumber of noices, pupatng t© be made under
nes 187, 183 e, o te Rues of Poocedue o the House were st
D te Chamen sy D a2 te S O pMee  agad e o
Minsiers, onte goud ta the ealer dSdemes o te Minses
were deberaely nmseedng adte Mides wee gy o abeach
d te pMee d te Houe

On2 February 1980, gving anling on the above issue, the
Chairman  observed:
Honbe members, you hae hed, for o o tree days aquesion
o pMege r@ed h ts House | ook e O cosder t ad
haig caeily ocosdeed t fom d ages ad in view o te
lw such as | found, | amnowgong t deiver  myming.
On29January 1980, news-items appearedin several
newspapers of the arest of M. NNK Singh, DIGof te CBl ad
te Chief  Invesigaing Oficer n the Ksa Kus Kacase. The
pupot of te newsitems westat tis arest was madeon te
bess of compaint fied befoe the Gugaon Pdice in May1977.
Thenews-itemswentontosaythatMr. Singh, afterbeing
degned a Gumgaon Poice Sation House for over two and half
hours, wesreleased on apersond bond of Rs. 2000 afier his
statementwasrecorded. Onthesameday, Mr.RabiRay,
M. LK Aden ad someadhers resed n Raya Sabha, trough
sedd  menion pocedue, e sbed o te arest Pest n
the House, at the tme, was Mr. Yogenda Makwana, Minster  of
StateintheMinistryofHomeAffairs. Anumberofmembers
spoke on the subject WhenMr. Makwanabegan his reply, the
HomeMinister, Gani Zal Singh wasaso presert, though not
earfer. Mr. Makwanabegan his repy by saying that although
there wasnopadice o repying 0 te specd  merion in the
House, he wshed D get the recod  staght Hs daemet wes
WhathasbeenstatedbyMr.RabiRay,Mr.Advaniand
dhes b fr fom fds M NK Sgh 5 it aresed  as
tey hae saed n ts Hoee.

Thisconcemsthe StateofHaryana. Nowherearewe

involved. But whenwecameto know that Mr. N.K. Singh
has been armested, we immediately — contacted  the Chief
Mser o Hayaa ad asatened  ta hes not aresed
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So, whatever s satied by M. Rabi Rayand M. Advani
The honbe membas a ts Sage  inefjeced, 1let the senior
Mnser  say someting” Beoe te Mser o Sae ooud sy
anthing, te Minser o HomeAflais took onhmsef © makea
Satement Hesad, ier a dhough hewaesn the House n
te bir pat o, hewded D sy ts
Honble Chaiman, Si,, whenthis question was raised,
| wes ot present in the House, hence, as te Minser of
Sete hed heard a the poits which were raised, it wes
consdered  appropriate tat ony he shoud  answer them.
lappreciatethefeelingsofthehonblemembersand
| agree that since the Minister incharge  himseff was
presentintheHouse, heshouldreplyandtheother
Minist's  need not repy o them. Howewver, it shoud be
bome in mind that the quesion wesrased in myabsence
Orehaf of which were heard by meand aher haf | ooud
nat hear, therioe, ldd nt e O gy © them | hed
daid ts et
Honever, ts quesion rebies 1 the aret  of an diicer. Ths
questionhasnothingtodowiththe CentralGovernment,
nevertheless,whenwecametoknowthatsomeofficerwas
goingtobearrested wesoughtinformationfromtheState
Govemment in tis regad and they have stated thet they had
not aresed the officer. The oficer  wes summonedior  geting
some information and it was absoutely wrong to say that he
wes paced  under amest The dficr  was nat arresed*
Honble Chaimman, S, honble memberShi Jagjt Singh has
aso menioned tis mater.  This s Raya Sabha, te House of
elders. Thepeoplehavetoleamfromthisbodyastohow
Palamet  fundiors. Bu |l wat © gy © hmao.  Jdst nowhe
hasbroughttoournoticethatsomedamagewascausedtoa
factoy in Bangaore owned by the brother of honble  member
Arbla Wesddl oded romaion h ts egad,  honeve,
must be bome in mind et there 5 no need O wese the tme of
ts Housebyrmag qedos rhhg © aSae sbed o ay
subjectfalingunderthepunviewofaState Government.
Nevertheless, in deference 0 wishes of the honble  members, |
shal ooed  information as b what hed happened*
* Spoke N Hd
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Afer alt o aossquesiong onaher ten ts sbed D a
ey o e Chamens  quey wheher the Minser  hes conduded
hs saemet, te Miser  reped
| have completed my statement.
M. Adven ten sad
| used mywords very carefully. | sad that he has been
apprehendedandphysicallytakentoGurgaonagainst
hs wl Hehes ot gone vouniary. Ad | do na know
weher t8 b aced b aemet F it B
arest. Bu whet | woud hae eqpeced 5 hee B aseor
official of the IPS of the Cental Govemment—not of
Hayana Govemment —and, in that case, whenthe Minser
makes a statement, he would also let the House know as
to in what connecion the Haryana Govemment has taken
hm thee.  Uness the Govemment comes out wih the ful
s, ts Howse s not gong i be saisied...
TheChairmanthenobserved:

Aste honbe Minser wasnot present duing apat of
thementionandhadnotheardwhathadbeensaidby
M. Aden, M Aden & enied © ephn D hm Ad
wl hekidy awner, f hewses wha s te dsidon
betveen arest,  apprehension and taking away?
Many inenuptions fdonwed and the Charmman twice sad—
1haesd qie day Ote hobe Mier tat F he
chooses he coud make a statement  and that  ‘the  matter
wesket @y adsueey n hs hands!

The HomeMinser  then madethe foloning  final  Satement

Mr. Chaiman, Sr, there s noneed © repy t what has
beenstatedearlierintheHousebyhonblemember,

Advanij. Hemayread the Cr. P. C. and see for himseff
what difference there is betveen amest,  summoning and
odedig romeion  ad| meyao s ta tee B Mo
need for the Sate Govemment t ask us in this regard.
The matter peains t law and oder or somelegad case
which s aSae subect  Such maters are not discussed
dier addg ws ewmy tme howsoever snir o unir an
oficer  maybe. | had categorcaly sated tat wewere
giventheinformationashewasaseniorofficer.We

immediately contacted the State Govemment which told
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us that tey had not amesed the officer. He was merely
summonedtoobtainsomeinformation.*
Tre matir dd not ed tee  Onte net day moe deles o te
incdent foloned in the newspapers and they were directed D
establishthattherewasinfactanarrestandreleaseona
recognisance. Onthe same day a number of notices  purporting
D be madeunder res 187, 183 ec. of te Rues of Procedue
of te House were sent seeking D rase the issue of piviege
againstthetwoMinisters,onthegroundsthattheearlier
saements  of the Minsers  were delberaely mseadng  and
te Mises wee gly o abeach o te pMege o te Hoee.
Onrecet o tese noices of apiege mation | odered  thet
they be bougt © te noice of te Minsers. The Minisers
hae sent epanaions  which are jpsissima vaba . They dam
tet it onphoe nedt by ademioiica ber adbsy by
wirelessmessagetheywereassuredbytheChiefSecretary
thattherewasnoarrestasreportedinthenewspapers.As
enclosurestotheirown copies, they sentthe other
communcaios b me t wesponed ou tet “.fom te peusd
oftheseenclosuresitwouldbeseenthattheinformation
funished by the Govemment of Haryana has consistenty been
tat Shi N.K Shgh hes not been aresed The Salement made
bymeintheHousewasmerelyonthebasisofinformation
funished by the Govemment of Haryana
The Cef Misr o Hayame, Shi Bgen Lld n s DO, Her
o te HmeMinser woe, e abf as fdons
...immediatelyafterreceivingthesetelephonecalls

| conaced the Senir Superinendent  of Poice,  Gugaon
D enqure te fads. He has imomed meta Shi N.K
Sngh and some aher  CBI oficals had 0 be inienogated
Gugeon Poice and that,  therefore, these officials had
beencontactedbyhissubordinatesandaskedtomake
themseMes awaidbe  a Gugaon. Hehas dened tat any
o tee oficaks hed been aresed by the Gugeon Poice.
The interrogation n the mater wil proceed shicly in
accordance  wih the law and procedure.
Sincethematterisreportedtohavebeenraisedin
Pafament ts moming, | have sepaaly  bBsued a Press
Release (copy endosed) cealy  indicating theren  that
* Spoke - Hind
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the CBI dficals concemed had been caled to Gurgaon
for puposes o inerogation n somemater and et none
o them had been aresed | thought tat | shoud keep you
romed n ts neEEL

Apressittmwasalsoissueddated29 January1980,bythe
Jt Dedy, Pukc Rebios Hawem hi & 5 saed ta
the Chef Minser Hayana, Shi Bhapn La, dened the mumour
thatthreeofficialsof CBlincluding ShriN. K.Singh,
Superintendent  of Poice, had been amested in Gurgeon.  Some
persons,includingafewM.Ps.alsomethimhereinthis
connection. Hesad that he had aeady coniaced the Senior
Superintendent  of Poice, Gurgaon, and wes tod that  some CBI
oficals had been caled only for  interogaion in connecion
wih some pending enquiies cases. Aspedad radio message
wasalsoreceivedfromtheHomeSecretary,Haryana,on31
Janay 1980, Thet wesafler hs saemet n Raya Sdbha & B
mresay beer Di L ay adedtd agut o dddn
was lodged at the Police Staion by a cetain  Ramchander of
Gugaon on 27 Januay, 1980 aganst Shi NK Shgh and ahers.
Theincidentwassaidtobeof26May1977andaprevious
reportwaslodgedbyhisnephew, RajKapurthesameday,
whichisFirstinformationReport129dated26May1977.
M. NK Shgh wesaded © gowih the poce paty © Gugaon
for questionng  and he went voluntarly to Gurgaon where his
statement  wes recorded. Later, he wes povided tanspot  for
hs reun t wesemphesized tat—1 quoe
In s ocomedon & maybe menioned thet his alegation
thet hewesfoced t gve apesond bond of Rs. 2000+
beforebeingallowedtoleavethePolice Stationis
oy  ooredt and miseading The qesin o g
bond does not arise because Shi N.K. Singh was never
put under arest t 5 releaed thet he had acoompanied
the Hayana Pdice diicek © Gugeon vouniady.

Ts 5 d te naeid a peset beoe me | amnat concemed
wih the tuth or fasty of any satement emanatng fom the
Haryana  authoriies, the Chef Minser of Hayana downwards.

| amooncemed oy wih te quesion whether the HomeMinser
andor te Mnser o See in te HomeMinstly canbesad ©
be guity of abreach of priviege and b see whether a prima
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B e ess Dgat kae udy e 10D e te mater
to the Commitee of Prvieges on the maton of the members.

Thelawappearstobewell-settledthatthemakingofa

delberately mseadng  Satement maybe teated  as a conempt
of the House. In England in 1963, the affar of Profumo and
Chisine  Keler wasinqured into by the Lod Denning M.R.
andProfumo,whohadmadeastatementintheHousewhichhe
lateradmittedwasnottrue,hadtoresign. Hewasheldby

Lod Denning to have commited a breach of privieges of the
House by delberately mseadng &t Thequesion afkes beoe
meff | can say that there was a delberate miseading  of this
augustHousebythetwoMinisterswhentheymadetheir

Saemens.

The sbed  seems b hae been gven scat aienion i defning
te doumsaes N whch anneece o miseadng by uieig
afalsehood would constiute the gavamen of contempt of the
House. Pethaps this is because the text books dea wih only
s which have adudy asen | hope © dear the fed
Msead n tis ocomnedon must meanony tet the Minsers
dew te Hose o emor by sy saing ta Shi NK Snch
wesnat aresed adts wesocotay . Theest © gyl
5t agened oebu nh hion © te codd o te mee o
the satement Apason mayknow, beieve o suspedt tat  what
hes saig 5 ©Be  The resporshily noeasss i poparion
o te incease o knonedge and belef. Thetet © apy &
Does the maker of the satement know that the Statement he s
making s fase o agan that the maker 5 making te sSaement
whch hedoes ot belee © bette I eher case thee woud
be deberle mideading. Atid o bodeie  cese A0 ess
whente meler 5 uely  indferent wheher whet hes saig &
e o e Hee ay peson, wihout  ascerbining for  himsef
the tuh of the matter, assets something as tue and he must
He te cosequeoss F t us ou te t wesfle Nopeson
isexpectedtomakeastatementaboutafactastowhichhe

meceno nouly 0 asocelan s tuh o falsehood. f hes so
foohady ast manan that whet hes saying 5 tue wihout
any evidence in his possesson, he must pay the pice for his
reggence and indsoeion, sod t Ber wn ot et whet he
aseied wesfbe adtus mised dhes.  Ths bst  poposion
does not goply f te peson affler making due inqury  in proper
quarters  where he must make inquires and approaching  those
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whoae kdy D kowvte fds nekesadsaement bdedg t D
betue, heis ten saed een f hewashimssf mised by ahers
fromwhomheinquired. Thegravamenofthechargeisa

deboerate misrepresentaion o afad kovg t D befde o
by t D ket abag v ideat owh asmb

e wet B sad 5 Be o e

ddged fom ts dadad & B der te e Mises canat be
sad © hawe aded wihout due care and atention. They hed in
ther hands the statement repeated twice and even confirmed
der te et n rado vesn They hed moreesn o ik tat
what they were being told was pethaps not tue.  Coming as it
dd fom te hghet auholy —te Sae —onamaer whch s
essentialy aSae sed tey dd nat go beyord te bounds of
tuh o pooey wentey Eaed te nomaion b ts ags
Houwse. Assiaied onte momng of te 20" of s monh the
Mnsers  were assued of the tuh  of what they elyed 1 the
House. In these droumsiances, no quesion of piviege anses
ad| eisee myoonset D e

RS b d 22190, Ck 465

56 Privieges: The Minister  concemed may be asked to fumish
information before taking adedson on the admisshiiy of
andice o piMege
On4August1980, ShriSatyaPalMalik,supportedbysome

oher members, pressed the Char for adecson onthe notice of

priviege mation gven by him.  The Deputy Chaiman informed  the

House hat te sad noice of priviege mation had been sent by the

Chaiman © te HomeMinsir and thet the HomeMinsier  hed repled

tt hewestyiy D ot ded omain fom e See Goermat

Shi Bhupesh Gupia objected to the Chaiman making areference 1o

the HomeMinister and stated that the ChaiMman was competent to

decck s admisshily onhs o o, a bet ocodd hae sogt te
gron o te Pvegess  Commiee o te Hoseabout b adisddly.

Thereupon, the Deputy Chaimman observed:

The Chaman has refered  the matter not for any dedson
anybody. Hehas only sought information on the natice which
had been gven by the honbe memberto saisy  himsef  whether
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tee 5 abeach o piege am Forts pupoe,  he saught
information fom the HomeMinser and te HomeMinister  has
witen  to him that he has sought information fom the State
Govemments in tis matier.  As soon as the information comes
hee, t W besat © te Caimen Henoe, he hes 0 deode on
ts Onte e O pMep it dd te Camen W gwe
hs coset  Ony ten, the mater can bebougt b te House
Beoe tet, wecana mer t b anybody.

RS b o 481980, Cos 14047)

56, Privieges: Wiliul miseading  of the House may constitte a
priviege ssue
Andice o piege maion wesgven by Shi Saya Pd Mak on
23 Juy 1980 regading a statement madeon 8 Juy 1980 by the Home
Mnser,  whch aered tat te saement wesfise  and deberaigy
miseeding

On6 Algst 1980 aflr examing te whoe mater n ded, the
Chamen, ner ag deened

Whatever maybe the later developments aftr 8 Juy 1980, the

qesion or meb cosder 5 wheher e HomeMiser  willly

msed te Houuseontet daee t 5 dear fom the recods  thet

whatthe Ministerstatedinthe Housewasbasedonthe

information n hs possesson  which hed been suppled t© him by

theGovemmentofUttarPradeshandwhichdidnotmention

about the rape and he had no reason o doubt it  Thus, he had

mt med e House willy a dhewee | hae Uy  eqpanad

thereasonsforthedecisionbecauseofthetensionthis

ufoinate incdent has evoked in the House and outside. | am

nt concemed wih the fads as they Ber  emaged o mayfuther

emerge.lamonlyconcemedwiththestatementoftheHome

Mnser  on 8Juy 1930

Basng mysef ontis fadt | wihhod oconsent to Shi Maik o

e te meter as amdter o piege o onempt of e House

asinmyopinionnotevena primafacie  casehasbeen

esatidhed

RS b o 68190, Cok 26370
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7. Privileges:Questionofbreachofprivilegearisingin
connectionwiththeCommitteeonPublicUndertakingsneed
notbetakenupinRajyaSabha
In corecion  wih te impot o hgh speed desd  and kerosene

fom Hong Kong invoving  the Public  Undertakings ~ Commitiee, the

Chairmen  rued:

Yeserday, | infomed the House thet | had receMed nofices  of
breachofprivilegefromShriA.G.Kulkamiandsomeaother

members in connecion  wih the impot  of high speed desd and
kerosene from Hong Kong which was the  subject-meatter of the
47" Repot of the Commitee on Pubic Underakings that was
submited o Pafament on Apd 30, 19820 These nolices  have
been receved  fom the foloning  members. | read out te names
fr ta& sidn

1 Shi AG Kuam

2 ShriShivaChandraJha

3 SyedShahabuddin

4 ShriSurendraMohan

5 Shi Saya Pa Mak

6 ShriRameshwarSingh

7 ShriHukmdeoNarayanYadav

8 ShriLadliMohanNigam

9 Dr. Bha Mahavr

10 Shi Sadashv Bagaitkar

They are direced aganst the Prime Minster  and her office,

Shi Veerenda Patli, Shi P.C. Sehi and Shi P. Shv Shanker

whoare or have been Minsers  of Petoeum and Chemicals at

one tme or anoher, Shi Lawg Kumar, the Secretary in the

Minsty — of Pefdeun and Chemicas and Shi Aun Shouie,  the

Executve  Editor of The Indan BExpress . The gravamen of the

chage aganst the Prime Minstr, Minstes  and Secetary o

the Minsty of Petoeum and Chemicals is tat they did not

makeavailabletothe CommitteeonPublicUndertakingsthe

eeat f paing D te ded hae casd bss o aoes o
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rupees o the pubic exchequer and have aso obstucted the
Commitee in te pefomance of s fundons n examnng te
transadion The dage agast Shi Aun Soue s tet by hs
aide uder te capion ‘The case of te msag i pubished
in The Indan Bxpress of Juy 10, 1982, Shi Shoure has cast
reflections on the Commitee and lowered its presige in the
esteemofthepublicandhasdisclosedproceedingsofthe

Commitee which are of a confidental charadter.
Thenoticespurporttoraiseaquestionofpriviilegeunder

rule 187 ofourRuleswhichprovidesthatsubjecttothe

provisions  of these Rules, a member maywih the consent of
the Chaiman rase aquesion imohving abreach of priviege
ether of amemberor of the Councl or a Commitee thereof.
Seed by agesn o heach o pMege hes D be resioed
oy b amater affeding the Commitee of our House. Nowthe
Commitee on Pubic Underakings is a Committee set up under
e 312A of the Rues of Procedue and Conduct of Business of
Lok Sebha. It fudions under te dredon  ad comrd  of the
Speaker,LokSabha. Although7membersofourHouseare
nominatedtoassociatewiththe Committeeandhaveequal

igts  wih the members of Lok Sebha o woe and teke pat in
the proceedings of that Commitee, the fadt remains that this
CommitteeisessentiallyandprimariyaCommitteeofLok

Sabha. Under rle 187 which has been refered 10 earier, a
qQuesion o breach o piviege canoly ale n regped o o
Commiee.  Reya Sabha does mot have any jisddion n regped
o te Commiee o Lok Sdhan te mater o 5 piveges The
appropriate . foum 0 raise amatter of breach of piviege on
gound o wihhoding nfomation o ayfie fon te Commikee
o casing any reflection thereon can only be Lok Sabha

lunderstandfromthe proceedingsofLokSabhathatsome

noices of breach of privilege have been gven there by the
members of the other House. The Speaker is in seisin of the
matter. ThenaticesgivenbyShiiA. G.Kulkamiandother

membes ag, theeore, not admissbe. | amfotiied n myvew
by an eafier  precedent where asparsons were cast on the then
Chairman ofthe Committee on Public Undertakings by

Shi JRD. Taa wheen asmir vew westken n dgposg

o mi,es o beech o pMee o te Commiee deded  agpe
Shi JRD. Taa | udesand tha the Commiee aforesad

heseeved D isF  aluber muy adw  sek eghsin
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In view of what has been sated above, | wihhod myoonsent o
the msng o te mater as aquesion of pivdege agpast  the
Pime Mrsg; dher Mnses, te Secealy o te Mty of
Petodeun and Shi Aun Shouie, in ths House.

RS b 147192  Cos  2000)

58 Privileges:Questionofbreachofprivilegearisingin
connecion  with the Commitee on Pubic Undertakings  shall
notbetakenupinRalyaSabha

Rig onte qesos o pMege egadg () Muss o te
sitings of the Commitee on Public Undertakings relaing to its
47" Repat, @) Ded o aess D te reoods of the poosedngs o
the Commitee on Pubic Undetakingss, ad ()  Reconsderation by
te Camen d ealr kg onte micss o beach o plee i te
Kid O ded

The Chamman rued:

Waitandhear;itmightenlightenyou.lammakingthree
announcements,oneafterthecther. Twoareconsequential
whichcanbecommunicatedtothehon’blemembers.

ShriSadashivBagaitkar, ShriRamakrishnaHegde and

Shi Suenda Mohanhave gven noices of breach of priviege
againstShriiMahendraMohanMishra,amemberofourHouse,

wholad onte Tade of the House acopy of the minues o te
digs o te Cormiee on Pudc Undeddgs m=hbig  © te
47" Repot on14 Juy 1982 Thegoud uged 5 tet te minues
et e b Bs addm Bl et we fagied &
themeetingsofthe CommitteerelatingtotheHSDdeal.
ShriRamakrishnaHegdeandShriSurendraMohanhavestated

that the mhues as bid onthe Tabe o te House ae a compee
dsiorion ad ypessn o vid  ad aid nomaion  gven
totheCommittee. ShiiRamakrishnaHegdeandShriSurendra

Mohanhave shce fowarded t meacopy of an adleged verbatim
reood o te digs o te Commiee onApi 2 1992, reading
te fe pening © te deel Shi Pioo Modyad ahes hae
also dumped copies of the aleged verbaim  records...
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Shi Sadashv Bagaikar hed also sought permisson  t move a
breach o pidege moion againt Shi Vaide, Chamen o the
CommitteeonPublicUndertakingsaswell. ShriMahendra

Mohan Mishraasamemberof ourHouse servingonthe
Commitee on Pubic Undetakings kid onte Tabe of the House
acpy o e mnues o the sing g © B 47" Rgpat on
14 Juy 1982, This was purely ministerial funcion  which he
peformed  on behaf of e Commiiee n ts House. The minues
havebeenauthenticatedbytheChairmanofthe Committee
andShriMishracannotbepersonallyheldresponsiblefor

inaccuraces, if ay, n the mnues. Noadon for beach o
piviege 5 cded for..l donat koo, nyledings ae n | am
le anike

ShriRamakrishnaHegdeandothershavesenttomewhatis

saed © be avebaim recod of the sting  of the Commitee
hed on2Ap 192 Themnues o te pooeedngs of ading
of a Commitee and the verbaim recod of the evidence taken
by the Commitee are not te sameting.  The vetbaim  records
have not been ahosed 1 belad by e Commiee.  Therelor,
no cae o beach o pivege anfses.

|, tedoe, wihhod myooset D te g o te qesin o

priviege against Shi Mahendra Mohan Mishra or the Chaimman

of the Commitee on Pubic Undertakings.

Shi des mie sas tet hewals D e apiege Quesion

apt te pesos manplaing e o 20d the Mgty o

Petoeum  and Chemicaks. Ths i, © sy te ks, B vage

adbds n need regpeds kB nedrsde

Ats pat Shi Shva Cada Jasad tee d te doouments
adeeyhng wessupled adi wesakid of reminder.

The Chaiman sated  thus:

Therearethreelettersfromhon’blememberswhichmaybe
feken  Up separatey.

Mr. Morarka by his letter  dated 15 Juy 1982, questons the
auheridy o te mnues with aoodg D him ot el
what tengied & those medings. Hs dage 5 ta te minues
ae mt oy ot compeed  but ae ‘delberaisly daled n suh
away as o shed some transadions and cefain  individuals.

Hehes asked meip Isiivie annguy added pepagion o
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fue minutes. Hehas aso asked meto take steps to examine
how such things maybe avoded in the futre. In a companion
filelhaveruledthatRajyaSabhaanditsChairmanare

ncompetent t© medde in te afais o the Commitee on Pubic
Undertakings  which is  constituted under ries 312A and 312B
o the Rues of Procedure and Condudt of Busness in Lok Sabha
| hae epaned n ded te et o te comedon  whch s
House has wih the Committee and in what crcumstances. The
kter of M Moaka seds D mpose onmeaduy which | reget
| camnot pefom  as | amincompetent. However, | can ony sed
acpy o te eter 1 te Hobe Speder for such adon as he
maydeemnecessary.

Mr. Adven hes compained by hs Eter of 200y, 1982 that he
wasdeniedaccesstotherecordoftheproceedingsofthe
CommiteeonPublicUndertakingsforadayonwhichhehad

participated in the wok of the Commitee. Hesays that the
honbe Spedker has ed tat Mr Aden s not nowented ©
seetherecordbecauseheisnolongeramemberofthe

Commiee. | hae nat seen the g but acoet what M. Advani
hes sad ontat scoe.  In vew of te ning  which the Speaker
has gwven, read with myrnling delvered today, | express my
ety D evae I wad berdhig dot d dig  n gpe
oer the honble Speaker. The comity between the two Houses
demands that the Chaiman and the Speaker between them must
et te vews o the ahe, dahewse tings woud go round
Honever, N ts cae a0 | canoly sed aoopy of the Efr D
te honbe  Speaker © iMfom him of the compaint o a fomer
memberoftheCommittee. Thematterisgovemedbyrules

273M), 275(1) and ) of the Rules of Lok Sabha. They are
wihn hs jusddon M. JP. Maw, byhs Her o 03y
1982, has asked meto reconsder  myeader  ning  wihhoding
osat © hs mowg apidege maion agant M. Aun Shouie
Hehas asked meto examine the proceedings of the Committee
onPublicUndertakingstoseewhetherMr. Shouriehas

publishedthe proceedings ofthe Committeewhichare

conicenial Hehes a0 elered © te Eer  of M. Moaka
considered  here. Hehas aso asked meto gve an opportunity
o the represeniaives o te oposion  pates © eamre te
recods of the poceedngs  of the Commiiee. | reget tat | am
incompetent  to oder the Chaman of the Commitee t allow
acess 0 these recods.
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Asto te priviege moton against M. Shouie, the matter is
ighty  before the honble Speaker by another request in the
oher House. | can ony act under rue 187 and that does not
afod any soope. Myattention has been damn  the niing  of
theSpeakerintheLokSabhadebatesdated12August1966,

ooum 4544 | amsue, te honbe Speders ateion  wl  be
dawnn D &t by s Seoeait T B te npoat g

Shce | gave myning onte noices for beach o piviege n
the ol case, | hae receved a number of leters asking mebo
roosder te whoe qesion  Thee b fi, afy g ad
argumentativeonefromMr.DineshGoswami,andnextthere

are wo ohers fom Mr. A G. Kukami and Mr. Shiva Chanda
Ja M. Jaoly ads meb reconsder nmyealr g ad hs
ker  does not requie ay SspaEe  teaiment M. Kukan  hes
reliedonsomeeariierRajyaSabhadebatesof1963where
statementsregardingthestatusofhonblemembersonsome
CommitteesofPariiamentweremade. Mr.Goswamihasalso

dawmn myatenon  t© tem | shal dead wih them presenty.
Mr. Kuikami hes a0 rdled onasaement n Kad and Shekdher
bu M. Kians  pagpae 5 neoouse Whets saed tee
5 not what Mr. Kukami  says. M. Kukami  has aso  requested
meto take acion against M. Shouie of The Indan Express.
| hae dt wh t5 melr n ache g oy | hae nohig
uber D adbweas sad tee FHdHy, M Kdan hes sd
tat ‘shce tis mvoes awvid quesion o daus  of honbe
members of Rajya Sabha in comparison to the honble members
of Lok Sabha, areview shoud be taken.” This is what | am
about O do now.

Theddm & D A quesion o pivege uder e 187 o te
Rules of Procedure and Conduct of Busiess of the Coundl of
Saes. Tt e & h dgger XM whch dess wih qesos o
piViece. Thee reads pease pay atenion
187. Quesion of piviege: Subed © te povsons  of
theserules,amembermay,withtheconsentofthe
Chaman, rase aquesion mvving  abeach o piMege
ether of amemberor of the Councl or of a Commitee
teed

Ths rde s so pany woded that it hady requies a deep
knonkedge o te oconstudion o bws s moeaquesion o
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gammatcal  constucion whch 5 te gdden nle  Remembeig
te tee ae to dgude os hte ke werde ta tee
ae oy three separae ooccasons  whenaquesion  of priviege
maybe rased.  They ae it abeach of piMege o a member.
t reed hady besad tet f apesod piMege o amemberbe
breached, the nght © raise apoper quesion wil aways be
upheld by me. But te breach must be red and nat imagnaive.

Herenooneassertsthathispersonalprivilegehasbeen

beached Secondy, aquesion of te beach o te Coud W
have myspeca  attention, but t must be the pivlege  of the
Councl.  Lasty, the breach maybe ‘of a Commitee thereof.

The wod theredf pois ol © te Cound menoned eafer
in te e and it meansthe Commitee of Raya Sabha

It shoud be remembered that the Rules of both Lok Sabha and
the wods ‘Coud, Hou? ad Housss ae uiom  Coud
meanste Cound of Saes, House n te shgudar  means Lok
Sabha and the word ‘Houses' means Lok Sabha and Raya Sabha
So, accodng 0 the e, te beach must be of a Commitee o
Raya Sbha Aler caely ocosdeig  tese wih te Rues o
the House (Which hereafler shal meanonly Lok Sabha) | had
red that the Commitee on Pubic  Undertakings, not being a
Commiee of e Coud, dd nat ene  membes o te Coud
b rAe quesons o piMege concening  te Commiee. It dd
notgiveanyrighttomembersoftheCouncil,becausethe
Commitee & not of the Cound.

Ths 5 t aquesin o seiment nor o imegndion bt of gog
bythelanguageoftheRules. Followingtheschemesofthe
Rues of the Houses, | shal use the wods ‘Cound, ‘House!
and Houses' in the sense eqlaned above.

Tobegn wih, wemayput asde te Rues of te Cound hbecause
they do not even namethe Committee on Public  Undertakings.
Wego to the Rules of the House and see if the Commitee can
be sad © be a Commitee of the Cound remembeing the fore
o te wod theredf which  restids te aea The Commiee &
oneoftheCommitteesnamedandformedunderChapterXXVi

o te Rues o te Howse That dgper 5 headed ‘Palamenay
Commitees’. AL it bsh | 't tat te Commitee on Pubic
Undertakings being aParliamentary Committee may be

acceped 0 be as muchof the House as of the Coundl because
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membesof the Cound st onit  But ths idea wes dspeled
Ordinarily, headings of chapters and margnal notes are not
ued O nepet . the wods of e sedons o the Rues uness
they have te samelegal foundation as the black letier. The
draftsman ook no chances that abright person mayinduct the
headng as an ad t constudion. What the drafisman dd wes
b makete wod Commitee and the expresson  Pafamenay
Committee’ meanthe samething as defned in subrue (1) of
e 2 Ths 5 e 253 Tha defniion meybe reed here

ParliamentaryCommitteemeansaCommitteewhichis
appointedorelectedbytheHouseornominatedbythe
Speakerandwhichworksunderthedirectionofthe

Speaker and presents s repot o the House or to the
Speaker and the Secretariat for which s povded by the
Lok Sabha Secretariat

Rememberthattheword House"meansonlyL okSabha. Thus

by this  definiion reed wih the headng to Chepter XXV and
rule253theinclusionofanyreferencetotheCouncilis

completely  exduded.

Nowkt us see the povsons regadng the Commitee  on Pubic
Undertakings. Rue 312A deals wih the funcions and is not
rdevant  here. Rue 312B(1) needs to be read here

312B(1: The Commitee shal consist of not more than
fitten  memberswhoshal be eected by the House evety
year fom amongst s members accoding o the  princide
of proportional representation by means of the single
farskate voe
Theimportantwordsare ‘notmorethanfiteenmemberswho
shallbeelectedbytheHouse",andwemustrememberthat
House meansonly Lok Sabha. Theefore, in so far as the witen
nes ae cocered, te net et B tet tee 5 mly  mopae
for memberof the Cound on the Commitee under the Rues of
theHousewhichmeansthereisnomentionandtheyhave
made this.

This resut must be accepted because the fist  requisite for
construction of the nies is afreedom fom desie t reach a
desred conduson and then to begin reading in and reading
out the words. Indeed f the House, ie Lok Sabha, were to
abogae te ries 312A and 312B, the Commitee Wl disappear
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wihout atace nowihsianding is socaed membesfon te
Coud ot

ThisleadsustoseehowtheCouncilmembersgetontothe

Committee. TheHousehaspublishedonthe Committeeon

Pubic  Undertakings  a handbook named An Introdictory Guide.
Sedon I, pearageph 13 reads

ThePublicUndertakings Committee consistsof22

members, fieen  eeced by Lok Sabha and seven elected

by Reya Sebhg, accodng © te pindgde  of propotondl

represeniation by meansof asige transierabe \Oe.
Ths s not an accuale  Sialement What redly  happens 5 that
the House, ie ., Lok Sabha adops amoion in two pats. Last
fime te it pat deat wih te membesdo the Commiee fom
ther House, and the second pat read

That ths House do recommend o Rajya Sabha that Rajya
SabhadoagreetonominatesevenmembersfromRajya
Sabhatoassociate withthe Committee on Public

Undertakings  of the House for the tem beginnng on the
1% May, 1982 and ending on the 30" Apr, 1983, and do
communicatetothisHousethenamesofthemembersso
nominatedbyRajyaSabha.

t is to be noiced that members of the Councl are not even
descibed as members but are assocated with the Commitee.

Whenthe Cound  passes amofon in futherance  of the motion
it a8 B &

RalyaSabhadoagreetonominatesevenmembersfrom

Rajya Sabha to assocate with the Committee on Public

UndertakingsofLokSabha. ..
ThedescriptioninthehandbookoftheCommitteeonPublic
UndertakingsasaCommittee of Parliament(page 1)is
sppoisbe . oy | te defnion o ‘Palamenay Commitee”’
in the Rues of te House s aso incoporated. Therefore,  my
eafer ning ta the Commitee s a Commitee of Lok Sabha
wasright n a te doumstances o te case and, thereiore,
e 187 gae o gt b nmoea pidege maion h te Cound

Ceain  satements by Mr. Jawahaddl  Nehu, M AK Senad
M. Kanungo onte sais o membas o te Coud ‘assocaed

in ths and other Committees were refered to by Mr. Dinesh
Goswami and Mr.  Kulkami. Pandii sad that the members of
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theCouncihavethe“samegradeandstatus”.Mr.Kanungo

sd tet tey ‘tay te samengis  ad dukes. Thee Er ©
ther posion in te Commitee but not in te House, ie , Lok
Sahe, o e Coud  f igls  ae damed n te Commiee by
reason of assocation wih the members of the House, ie , Lok
Sabha, tese saemens maybe caled in ad for what they ae
woth.  But ousde, te gt © moete Coud for breach o
ter pMeges B ot possbe  ecet magndy  novey der
cases of breach from outside sources and even more remotely
wihn  te Commiee isef

f asaresut of the foce of the Rues, such as they ae, te
members of Raya Sabha, whost wih eleced members of Lok
Sabha, do ot have equd rnghs  under e 187 of or Rues, it
5 gt uioiree t 5 noue sayig tat teey they become
second dass members of the Commitee or of Parfament What
is realy not open to themis to bing matters which are the
ooncen  of Lok Ssbhainb  te Cound on te tenuous  connecion
they enoy. The Cound has nohing to do wih these maters
whch the membesof tis Cound can bing © te noice of the
ChaimanoftheCommitteeandthroughhimtothe Speaker.

Mr. AK Sens advice maybe bome in mind:

t W nat beagood day whents House dats  ay oonid
oer these commonmaters of inerest  betveen isef and
the oher House.
Faly | amased O suggest a oouse.
| ook a& ts suggesion  sympathelicaly. Petgps the Commitee
can be induded as a Committee of both Houses in te Rues of
boh the Houses wih specad povison  for breach o piviege
whch Wi have © be famed wih  delberation. A peset,  te
postion is what the Speaker sad as far back as 1954 of the
Pubic Accouts Commitee. | amauotng:
t 5 nat aJot Commikee. t 5 aCommiee o the House
o te Pegoe under e comrd o the Speskerr Sofar as
thedeliberationsandvotingandotherthingsare
concemed, they ae of te samedaus, tey ae membes
der d Thealy deexe wW beta tey W beude
the contd of te Speaker of the House of the Peope and
not under the contdl of the Chaiman of the Cound of
States so far as ther funcion in the Pubic Accounts
Committee is concemed.
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| eget | camat dlow ay of these moios and see o reeson ©
dange myopnon n te eader g

RS db o 267192, Cos 15970)

50 Privieges: Regarding notice of breach of priviege against
theGovermmentofOrissa
On9August1983,shriS. S.Mohapatraandseveralother

members raised a matter regarding  exdusion  of members of Raya
Sdbha fom oatan Commitees of the Govemment of Oissaa Eader,

Shi Mohepatra, Dr. Mdickk, Shi Saya Pd Mak and aoher members
hed gven noices o beach o pMege  n te mater Onte bess o
Shi Mohapatras ker te Chaman had dreced  tat the comments
o the Govemment of Oissa be ddaned  The Chaman  had recehed
the comments of te Chief Secetary 1o the Govemment of Orssa on
2 Ags 1983 The Chief Seaetaly had ponied ot thet & wesnat a
fad tat membes of Raya Sabha had been exduded fom the varous
Govemment  District Commitees and that they oconnued  be members
of such Commitees aong wih members of Lok Sabha.  Hehad futher

saed tat the See Govemnment had the hignet respedt  and regad
for members of Rajya Sabha and it had aways teated them at par
wih members of Lok Sabha in the matier of gvng  representation on
t wasony in respect of the Works Supenison  Commitiees  at the
Bock Level thet provison  had been madefor members of Lok Sabha
who hed terionl consivences D hae albcd nomee as a member
in tese Block Level Woks Supenvison  Commitees.  This had been
dore puey fom funciondl pot o vew as membes o Raya Sabha
do nat have any tenional condiivency and that no dsespect and
discriminationswhatsoever,wasintended. However, theState

Govemment had snce taken adedson 1o indude the nominees of
each memberof Raya Sabha as a memberin the Works Supervision

Commitee of the Block in which he or she had permanent residence.

TheChairmanobserved:

I 5 qie gpaet ta tee wesmoenon onte pat o te
Govemment of Orssa to disciminate against the members of
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ourHouse. Themisunderstandingarisesbecauseofvague

and confisng  wodng  of the ker 0 which Shi Mohapata and
ahes  hed dyeced Nown vew of te daiicaion deed ta
members of Raya Sabha can also send ther nominees to those
Commitees, | do not thnk the House shoud ooccupy isef — any
futer wih tis mater Noneheess, | andedng tat the
proceedings of the House of August 9, 1983 be fowarded 1t the
Govemment of Orissa.

RS b o 168193 Ok 23239

50 Priveges Quesion of pMege cnbersed onte foor o
the House and then the reply follows
On 14 December 1993, Shri Pragada Kotiah raised a question
o piMege apngt te Fane Mislr for gMg awong aswer ©
hs quesion no. 507 on 27 March 1992, theeby atemping 1t misead
the House. The Minstr refused 1o adaonedge the representation
madeto him.

Thereupon, te Depuy Chaimen gae te loMg g
Mr. Koish, you dont read out the whoe ting.  The procedure
s tat whaever quesion of pivlege  you have raised  agangt
whoeer te Mislr 5 yucnm@e t onte foor o the Hoee
adten Iw ge yute ey ot Thedie hes receved
your piviege natice. t wl bepesened © te Chamen ad
the Chamman wl look b the mater and ten dedde. | Wl
come back to you and let you know.

RS b 1412198~ Co 33

561 Privieges: Commitee of Privieges. Matter regading  insut
to and inuy susained by a memberof the House is refered
to the Privieges Committee of the House
On9December1991,ShriGurudasDasGuptaraisedamatter

regading aninsut and nuy susiained by Shi MA Baby, a the

hands of te Keala Pdice in Tivandum. Afew oher members aso

epressed ter reget and suppoted  Shi Guudas Das Gupla.
Theredfer, the Depuy Charman obsened:
Honblemembers,theHousewasadjoumedtwicebecauseit
was a very sefious incdent  which had taken place about our
Member of  Paiament The matter wesrefered 1 the Chaman,
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and the Chaman has authorized meto say that according 1o
e 28 te mater of ik adiuy © Mc MA Bay, member
o Raya Sahha fom Kedh, &5 mlered heely © the Piveges
CommitteeoftheHouse.

RS db t 9121991, Cok 184%5)

52 Privileges: Contempt  There is no contempt of Raya Sabha
if Lok Sabha mentions in s omder paper aBl oofering  on
the Presdent the legsiative poners of aSate, even before
the Procamation in that regard has been approved by Raya
Sabha

Shi Bupesh Gupla, g onaquesion o priviege, conenced
thet the Lok Sabha Secretariet in issung anaice tet te Andva
See lege  (Oesgpin o Pones) BL 1954, woud be inodiced
inLok Sabhabeforethe Councilof Stateshadapprovedthe
Prodamation by e Presdet  n thet regad, hed commiied  conienpt
o te Coud adahbeach o pMee

The Chamman rued:

By Podameion  ksued uder dase (1) of aide b hes ©
be gopoed by boh Houwses of Pabame,  but the Bl n quesion
issoughttobeintroducedinL.okSabhainpursuanceofthe

poson ooigned N atde  3HA) Ths atde sas ‘Whee
by a Podamation  ssued under dause (1) of atide 36"
does not say, ‘Where by a Prodamation  issued by the President
and appoved by the two Houses'.kt merdy says ‘Where by a
Prodamation  sued uder dase (1) of atide 36, t hes been
deched ta te powes of te Legdare o the Sae dd  be
eensdde by o under te auholy of Padamen, & sl be
competert for Pafament t©o confer onthe President the power
o te legiie o te See D mdebws ec e t W be
seen fom ts atide tat te appovd of the Prodamaion by
Pafamet b5 nat anecessay  prefequsie o te cofering  of
the legshive poner onte Pesdet Ths 5 futer  apparent
fon te ¢ et aPobman mayeman n foee  uder afde
356(3)oftheConstitutionfortwomonthsevenwithoutthe
approvalbyParliament. The Proclamationwasissuedon
November 15, ad so il Januay 15i& can behed n foce ewen
wihot te gopovd o Palamen, adte gt © coer  poner
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to legsiate may be exerdsed  even though the approva of the
Legslature o the Prodamaton  has not been obained  duing
ts peiod Thus thee s no vidkion o the Constiuion when
tis Bl & poposed © beioduced i Palament  even before
the approval of te Prodamaton by bah Houses. Al the same,
t maybeaged that tough t 5 lgd & maynot be eqeden
ad aconvenion ooud besst up. t maybesad ta & Wl be
cordittionaly moe gppopisie © wat ul the Prodamation
has been approved and then inroduce the Bil  contemplated.
| domt ik tet een o ts  corsiuiordl popey  tee hes
been a vidsion

|l st for te e o te Lk SAdm t does mat spedy e hour
whenit 5 © be introduced. t s ou of consderation for the
resolution gpovig te Podamaion © be pessed by ts House
tet te hour hes not been spedied So, what the HomeMinser
poposes © dos © moefr kae D nioduee te Bl tdy n
the fond hope and expedation  tat he had that our House woud
get the resoluion through as soon as possbe  and nat have a
vety long and elsborate  discussion. But weaways take along
ime A te same hehes t spedied  te hor whent 5 © be
nodoed e

Theefore, | fed tet te noin for te iodudion o te H
induded in te it of busness of Lok Sabha does not involve
any deespet 0 Raya Sabha, and there s no vioktion o the
CorsiiLtion and no \vidkion o aypopey h te mate

RS deb o 0111954 Cos 85I

53 Privileges: Contempt: Ifthe Governmentdeniesthe
existenceofaproposalintheCouncilbuthappenstocome
b apdve ocodusson onit Ee, modage o havig mised
theHousecanbelevelledagainsttheGovernmentnorcana
guestion of abreach of priviege and contempt  of the House
be raised
OnSBJdly 196, Shi Bupesh Gupa ey © hs e o a
moion  of priviege apngt the Mnser of Sae n te Mgty of
Fance, Shi B R Bhaga, and aganst te Govemment duaged tat
theMinisterandthe GovemmenthadmisledtheCouncilandhad
commiied conempt of the Cound by deying on 30 March 1966 that
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there was any proposal fom the Woidd Bank and other  intemational
ageoes for the devalaion  of the Inden Rupeewhie as anmater of
fac te poposa seemed o have been under consideration al dog
snce te Govemment had announced the devaluaion  of the Rupee on
6 June 1966. In this connection, he refered to stared  question
no. 853 on 0 March 1966, as b whether it wesafad tet the Wold
Bank and oher  intemational agenoes  hed poposed 0 e Govenment
for te devabaion o te Inden Rupee and e Minsiers asner Wes
No, & adao b te cepid ssemat gen by te Misr o
Sae n te Mty o Fance, whie mepying  © the debae onthe
Appropriaion Bl ta tee wasmoqueson o deddion asfar as
theGovemmentwasconcemed. Themember'scontentionwasthat

te Miser hadgen such edes n e o hs posive  knowedge
thatthe proposaltodevaluethe Rupeewasundertheactive

consideration of he Govemment Shi G. Murahai  supported  that
pont of view. The Leader of e Coundl, Shi M.C. Chaga, asked
the House to take into consideration the relevant dates namely,
28March1966whenShriB. R.Bhagathadgivenhisreplyand

6 June 1966 when the announcement of the devaluaion  of the Indian
Rupeewasactuallymadeandaskedwhetheritwasnotopento

the Govemment, on reconsideration, to change iis poicy between
28Marchand6June.HealsorequestedtheCounciltobearin
mindtheveryimportantdistinctionbetweenaproposalanda

suggeston  or advicee. Whie no foreign agency had any business 1
popose o the Govemment of Inda as o what ther  economic  polcy
shoud be, it wasnot preduded from making a suggeston or gving
an advice. Hesubmited that the Fnance Minster  was completely
Justiied n haing dened ta thee wesany poposd  flom the Wold
Bark or oher inemationdl agences o the Govemment of Inda for
thedevaluationofthelndianRupee. TheChairmansaidthathe

woud sudy te quesion and gve hs ming kBer on
On 26y 1966 the Chaman, rewetng 1 s subed, sad
At the siing  of the Raya Sabha yesterday (uly 25, 1966)

ShriBhupesh Guptaand ShriGodey Muraharisoughtmy
pemisson 0 ralse aquesion Mg abreach o piviege

andcontemptoftheHouse. lallowedthetwomembersto
maketheirsubmissionsintheHouseinordertosatisfyme
that tere wesapim e case for gig oot | aloned
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aso the Leader of the House and Shi BR. Bhagat, Minister
o Sae in te Mnsty of Fhance, © eqan ter pont of
vew on the queston of aleged breach of prviege. Afler a
careful consideration ofthe pointsraised andviews

expressed, and having regad t the precedents and practice
inthisbehalf,Ihavecometotheconclusionthatno prima
facie caseinvolvingaquestionofbreachofprivilegeor
contemptoftheHousehasbeenmadeout.laccordingly

wihhod oconsent o raising  the question.

RS db & 2571966, Cos BT,
2671966, Cos. 26667)

54 Prvieges:.Contempt ifaMinisterclaimsthathemadea

statement  in the Councl on the basis of information he hed

a the tme; a mere alegation that he madea wong satemen,

cannotamounttocontemptoftheHouse

Shi Buypesh Gupa waled © eque aoout bs cdling atenion
noice megadng  arpot n The Saesran dou the socdked  pen o
te Let Commust Pat. TheMser o Sae n te Mly o Home
Afas, Shi Jeiid Hahh sad tet hewesvay muhsupsed D
sete ot ta t shodd dam © bebessed onmomaion suppied
by te Mnsly o HomeAfas He caiegoicaly dened tet ay suh
iniomeation aswas menioned n the repot hed ever been gven by the
Mgty o HomeAflas

TheStatesman  ofNewDelhinitsissueof26 August1966,
under the heading ‘Home Truth” repudiated the statement made by
Shi Jaikkd Hih adoiued D dn tet B gt o 11 Age
wes indeed besed on nomaion . gven by the Mingly of HomeAflas.

Shi Bupesh Gupa and Shi Rgmaran gave noice of a question
o beech dpMep age Shi JmidH Hih o b5 dgged waog
gaement n the Cound on 11 August 1966.

On 27 Agst 1966 te Chaman, rvetng  t© ths  nied:

Shi Bhupesh Gupia and Shi Ranarain gave noice  of a question

o beach o pMege  agit Shi JaskkEl  Hahi Miser o

Sae n te Mgty o HomeAfs, n rhion 1 adgement

madeby him in the Raya Sabha on August 11, 1966, conceming
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arepot which appeared in The Statesman of NewDehi, dated
August 10, 1966, under the capfion “Sabotage plans by CPL
damed. In the noice they dew myatenion o an edioid
appearinginthesamepaperofAugust26,1966underthe

heading“Home Truth"which,accordingtothetwomembers,

‘ittely repukies  te sdemet meceon betdf o e Mgty
of HomeAfflars  on August 11, by Shi  Jaisukhial Hathi”  The
Notice futher added thet the issue shoud be refered 1 the
Privieges Commitee so that ‘the Committee can find out the
tuh or ohewise of the stement of Shi Hathi madein the
House on the 11"~

At the siting of the House yesterday (26866) | pemited
ShriBhupeshGupta, ShriRajnarainandsomeothermembers
tomaketheirsubmissionsonthequestionwhetherlshould

ge nyoosat b rasing  te mater n the House as a quesion
o beach of pivege. | a0 pemited Shi Guizaid Nanda,
Mnser o HomeAfars, ad Shi Jasudil  Hah, Mnser o
Sae n te Mnsly o HomeAfais, o maeter submissons
n te mee

In coming to adedson onthe quesion whether | shoud gve
myoonset n ts mater, te it | hae © appy 5 wheher by
his satement in Raya Sabha on August 11, in respect of the
which he knew o be untrue and thereby mised the House. The
ead wods used by Shi Hahi onthet oocason  were as folons:

S, ofr ste i sued @sd by Shi Buyesh Gupa
5 oconcemed, namely, the repot  tat appeared  yeserday,
| maysay that | wassuprised 1t see te repot  that it
shoud dam ® be based on information  suppied by the
Mty o HomeAfas | sae  caegoicaly et o such
information asis mentioned in the repot  has been gven
by te Mty o HomeAfars

ShriBhupeshGuptaandsomeothermembersinthecourseof

ther submissons in the House on 26 August 1966, refered
N des  gven i te edod o The Saesmen o te sare
date conceming the publication of the impugned repot  in the
paper on August 10. For the pupose of deding wih the hreach
of priviege chage aganst Shi Hah, they donot seemi be
iy ebat
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lasked ShriHathionAugust26whetherhewishedtosay
aywhng n egad © the mate, N vew o the ediod o The
Saesmen ad n te gt o te somssons  madein te House
Shi Hahi  reierated the sand that he had Bken eader and
s
Sofar as | amooncemed, Sr, | maysay tat a the tme
Imadethestatementlhadmadeitaccordingtomy
knonedge, that te HomeMinsty or none fom the Home
Mnsty hed gven tis  nfomation ousce.  Thet 5 what
| kew. Asregats te subsequent leer and ober news,
| amnot concemed at this tme. Whenthe statement wes
made| knew what | said and | sad what | knew.

Onthe submissons madebefore me, | amunabe to hod tat a
casehasheenmadeouttoprovethatShriHathimadeany
statementinthisHousewhichhebelievedtobeuntrueof
August 11, 1966, and that he attempted to miskad the House.
| accodingy  wihhod myoconsent for raisng  the quesion of
beach o piMege.
In te nomd ocouse, amater ke tis woud not have probably
come before  Parfament. In the present case, shce the report
madecertan  sefous  alegaions aganst  a poliical paty ad
the souce of te repot wesaleged 1 be the Minsty of Home
Affars, te matr wesrased n Pabamet The precse source
d the nomaion, oemysy, dl remas somewhat dosaue
Goemmet shoud, | e theeore, e as b howvad under
whatcircumstancesthenewspapergavethesourceofits
momaion  as te Minsty  of HomeAfais.

RS. deb. & 1081966, Cos 214748 1181966, Cd 2316

2681966, Cos. 4252-70; 2781966, Cos. 43535DH)

56 Privieges: Contempt  Members should not  do amything  which
mayamounttocontemptoftheHouse

On 22 February 1978, whie Shi Nageshwar Prasad Shahi was
seaking about te dsespedt shownto Shi Jagvan Rameader a
Vaanes, somed the dosenaions tat he madewere nat o the g
o Shi Pae ld Kued uf Pae ld T wo nh at o endn
wet agoss te bor adphsdly  esaed Shi Sehi fom geddg
Manymembersobjectedtothiskindofbehaviouronthepartof
Shi Kued whobter agpdogsed 1 the House and the matier  wes ket
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| hae nodot tet Shi Taldls ocondut yeseday, wheever te
provocation, amounts o contempt  of the House which the House
coud have condemned then and there.  The reputation of the
Houseissuliedbysuchactionwhichcannotbetolerated.

Honever, n view of te apdogy tendeed by Shi Taib and the
obsenvation  maedeby the Depuy Chaman, | vl dlow the mater

brt tee | hopeadtus ta the Huewl neer winess

ach anndet n e Ths 5 mypasod regest D you d

so that wecan cary onte wok in avely odely manner.

RS db & 221978 Cos 10800

56 Privieges: Contept Reacfion  shoud be gven  in response
to adscusson held in the House wih care and caution
Shi AGKldan meed aqedn o beach o pMege ude

ne 187, The mater aose ot of amadion passed by the Pune Muniopel

Copodion  for the cesue of Shi Hakiden Sigh Sujeet In thet

motion, the Corporationreferredtoadiscussioninwhich

Shi Supet hed ealr  pariopeied n te Huwe Shi Kiden sad

that in tat dscusson  Shi Sujeet  had asked, “Why wes the Pune

Muicped  Copoation dloned 0 particpeie n te pooesson?” The

Meer o Sae n te Mty o HomeAflas  ad te Depatmet o

Pabmetly Als Shi P Velaesdesh  wWie g eleed

0 the partidpation o aneephat  That weswhat Shi Sueet  hed

meat o Shi Vernkaissubbeeh  hed undersiood h Maah, Hati meat

an eephant  and Hath meant hand.  Hath would meanhe had something

D dowh tat wok Hefuter daied tat te whoe msdhef  seemed

b hae dated out of awong nepreaion o PTI nens and futher

information poiwded by te daly Saka of Pune. Shi Sujeet  then

reuesed te Chamen mt © He te mater gy  asfee dsosan

n te House woud be medediiok f aneeded body, onte bess o

press repats, passed a resouion cadng agasos  onte House as

wel  &s indvolel member.
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Trhe Chammen gave te fdoning  ning

ltappearsthattheMunicipal CorporationofPuneactedin

haste withoutascertainingthefactsandadoptedthe

adoumment motion onte bass o anews agency repot t s
expectedoftheMunicipalCorporationtotakepropercare
beforetheyproceedtocriticisethisHouseoranyofour

membes Thet B mat oy amdir o cadion bu a0 of oouesy.
Il donat thrk te a ts sSage ts Houwse sodd betouded ©
take action. | amsending the proceedings of boh te days ©
the Coporaion so tat they wil makesuitebe  amends.

| hope the House wil agree wih me.
RS deb ¢t 253192 Cos  16369)

5%7.  Privileges: Contempt: Vague chargesagainstmembers

wihout imputng any mala foe ae not teated by the House

as a contempt or breach of priviege

Members gave noices  of breach of priviege saying tat since
pubic image had been tamished and as such they had been detered
fon dsdhagng ter duies as Members of Pafament

The Chairman  observed:

Justbeforethecurrentsessioncommenced, Ihadreceived

privilege noticesgivenby ShriP.Upendra, ShriM.S.

Guupadasnamy, Shi Pyaed Khandewa and S SP. Maawa
poning out tet ther nameswee meniored N the dagesheat
in the RamSwaroop espionage case which had been gven wide
fromdischargingtheirdutiesasMembersofParliament.
Referringtocertainexcerptsfromthecharge-sheet,

Shi Khandehal and Shi Maawa saied tat ther oondudt as
members was sought © be quesoned by impying in the charge-
sheet tat tey have been puing quesions n Palment a te
behestofcertainforeignpowersandhadthussuccumbedto

edaneous infuences i the dschage of ter pafamentay
duties. Shri Upendra and Shri  Gurupadaswamy contended — that
therewas“aclearmotivetodefameandbringdowntheir

reputation’” and s hed ‘adversely  affeded ter righs and
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privileges”. Prof.C.LakshmannaandShriB.Satyanarayan
Reddy also suppoted  the conterion  of these members in therr
SepaEie nofices.

| hae gven most aious  consderation o te neter t 5 wd
sd td n atr D e abeech d pMege aybd «o
chargeagainstaMemberofParliamentmustconcernhis

character or conduct in his capadly as a memberof the House
and must be ‘besed on maters aisng N te adud  transadion

o te buess o te Hosg.  Simily, vage dages agphgt
members wihout  imputing  any mak fdes ae not teaed by the
Houe as acrienpt o heach of pidece hts ot | &d
that the mere menfon of names of membersin the chamgesheet
intheRam Swaroopespionagecaseexplainingthe modus
operand  adopted by the accused RamSwaroop for - estabiishing
ooeds  for futeance o hs dibouss  puslis, per se does ot
inove any mal fdes onthe pat of the members concemed.

Moreover, these members have nether  been implicated as co-
accused persons nor even dted  as witnesses.

The Pime Miniser  himsef s repoted 1t have staed  on this
=e s dons

Onepainttobearinmindregarding. . .(lamomitting

reference  membes of the oher House) al  those whose
names have been mentoned in the case —is that none of
these peope have been chaged with anything. There is
no chage as such.

TheHomeMinister,inacommunicationaddressedtomehas

confimed  that in the rdlevant case the only accused persons
areShriRamSwaroopSabharwalandShriJavedSiddiquiand

no chages have been kid against any oher person.

Shce t & gpparent tat no chages have been madeagainst  the
members of s House, no quesion  of breach of piviege ases
and | wihhod myconsent for rasing the mater as anissue o
beach o piviege eiher of te Hose or of is members.

| wish, however, 0 add that though | have wihhed  myconsent
b te a8y o te s de  as apMee a dheweg, | am
not obivious 1o the feeings of the concemed membersin the
matter.  As pubic  menand poliical leaders, they are quite
naturaly exerased  and concemed  over the newspaper reports
about them. | theefor, dforded  them an opportLnity o make
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personal  explanations in the House which s the highest foum
avaidbe © is membas. The members concemed have darfied

ter podios  beoe Pabmet adte cuty | ed ta te
mater shoud be doned © et wih tese remaks.

RS db & 183198, Cos 21012

58 Privieges: Contempt  To constitute a breach of priviege or
conempt of the House it has b be poved that the Statement
was notonlywrong and misleading butitwas made
delberately o msead the House

On12 May 1987, te ateion  of te Chaman wes dawn in the
House D andice o beach of pMege ogven by Shi LK Aden ad
ohers against the Prime Minister. The noice wasin respect of a
statementmadebythePimeMinisterinRajyaSabhaon28April
1987, b te efled ta whe fabg te ded Eing © Saedsh
Howizer guns, the Govemment had secured a confimation fom the
Bofors Ams Company as well as from the Swedish Govemment that
there woud be no mddemen in the samedeal The members obected
o the saemets saing tat these wee mdeadng onthe bass of
remaks pupoied © have been madeby the Minser of Foegn Trade,
Govemment of Snedenon 20 Al 1987, in a press  conference.

The Chaiman madean indeph  study of the gounds gven n the
noice of breach of piviege by Shi Advan and consuied Kaud and
Sekche, tid edion pee 234 whee t B wien  te-

In oder 0 consiiLie abreach o piviege o conempt of te
House, &t has © be poed that te saement wesnat oy wong
and, misleading but it was made delberately to misead the
House. Abreach of piviege can aise  ony whente memberor
the Minser mekesafdse saement o anincomed  Saement

The Chaiman laier  obsenved:

In vew of te fad that te fit pat of the Pime Minser's
statement  is based on the Ade Memore, an oficial document
fromthe SwedishEmbassyandthesecondpartthat‘Prime

Minser  Olof Palme tod methat there are no middemen” has
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not been contradicted by any one with personal knowledge of
tese ks, te Pime Mnses seement 5 nether nooredt
nor delberately madeto misead the House.
|, therclore, hod tet te dage o beach o pidege aganst
the Pime Minser s not susanabe. | wihhod myconsert 0
ey te quesion as abeach o piiege

RS deb o 1251967, Cos 1519

50 Privileges: Members: f a memberthinks that he is impeded
n te pefomance o hs duiess hecanbing t 0 te noice
of the Chaiman, either in his Chamber or by wiing to him

Shi Ranarain  dleged tat amemberof the Cound had been
hoessed byte Dehi Pde Shi | K Gud g onapat o
oder, somited tet membesshoud nat bedoned © use e Cound
as afoum for veniiating ther persond  propeganda, tus geting  a
peee r £t N te pess Hesad ta ayhing  whch wes ot menioned
h te ader paper shoud not beadoned © bebougt onte foor o
te Coud &t wod amout © annfigemet o te s o dher
members.

The Chaiman observed:

| donat ik so. f amemberhes agievance and ks tat he
5 mpeded n the pefomance o hs duies hehssb big t ©
mynotice. HecanbringittormynoticeinmyChamberorby
wig b me
RS deb & 15111965, Cos 11949%)

50  Privieges: Members: The piviiege of feedom fom arest is
imted to ovl cases only and does not extend to cases of
ares ad deenion under the amd bBv. N cases O arest
ofamember, the concernedauthoritiesmustpromptly
nime te Pesdng Oficr of the House saing e reason
for the amest, deterion o comcion  as also the place of
detentionorimprisonment

On23November1966,ShriG.MurahariandShriRajnarain
e sade s seedg e Camas oot D e quesios
noig abesch o pMe agg ot o tar aet n NewDeh
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uder cean  powsos o te Gimnd  Pocedue  Code The Chaiman
pemited bah membest eqain ter cases n the Cound a the
sitting held on the sameday. Both members also charged that the
statement ofthe Home Minister, ShriY. B. Chavan,on
21November1966thatbothofthemwereinjudicialcustodywas

noored and, therioe, he hed a0 commited abeach of pivege
by mseadng the Councl.  The HomeMinister  made a statement  on
25 November 1966 darifying hs ealer saement regadng te two
membes beng n udcdl custody.

On5 December 1966, the Chaiman, reveing to this  subed,
ckd

OnNovember 23, 1966, Shi Gaure Murahai and Shi  Ragnarain
gave separate notices seeking myconsent to raise  questions
noig  hbeach o pMege  adg ot of her mot aet
NewDehi under cean provisons  of the Criminal  Procedure
Code.

| pemited  bath the membestb exqlan ter case in the House
atitssittingheldonthesameday.OnNovember25,1966,

| pemited Shi Chavan, Minser of HomeAflars, aganst  whom
aso te two members had madecharges of breach of priviege,

o makea saement  on the subedt

OnNovember21,1966,inreplytoaquery,ShriChavan,the

HomeMinister, had infomed  the House that the two members
were in judcal csstody.  Ths saement tat the members were
in jucical aussiody, it has been conended, wes incorect  and
that the HomeMinister had, therefore, commited a breach of
priviege by miseading the House. The HomeMinister, in his
Saement on November 25, 1966, darified hs eafer  daement
regadng  judcal asody. Onte fads befoe me ad fom the
communicaion  of the Sub-Divisional Magistate ~ regading  the
arcst o the o membeswhch | repoted  © the House, te fact
o the o members having been placed i judical cusiody  does
not aupear © ben dout In fad, te communicaons fom the
SubDivisonal Megstate dealy saied tat te two members
wee n i asody. Thee 5 teeor mce o beah o
piviege agangt  the HomeMinser.
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Shi Gaure Murahari  has futher  contended in his noiice  that
whe the SubDwsord Megstee 0 hs communicaion  siied
that te amest wesunder sedion 114 of the Gimind  Procedure
Code, he (the Sub-Divisional Magistrate) had not mentioned
section107,and, therefore, hadnot“conformedtothe

requiement  of the Constiuion and Rues of Procedure of the
Raya Sabha” It is not dear as to what Shi Gaure Murahari
seeks © makeou of this  complaint The ntimation st o me
by e Magsrae dealy saied te meason for which Shi Gaue
Mughaii hed been amesed,  and a0 te sedon  of the Gimd
Procedure  Code, namely, secfon 114, under which the amest
had been made. The mere omisson o refer O sedion 107 in the
communcaion W o issf, amout © heach o pMee when
thereasonforthearresthasbeencleartystatedinthe

commucaion |, thereoe, had tet ontis pot ao tee B
no breach of priMege noved
ShriRajnarainhascomplainedthattheGovemmentgothim

‘aresed n an legd and unamul  manner out of nothing  but
malice” against him. Hehas contended that there was no due
compance wh Bw n te mater o hs arest  and deenion He
hes futher  oconended tet hehad gopled for rease onbal on
November 16, 1966, but the adion taken onte bal appicaton
wes nat medeknown t© hm. The infimation st by e Magstae
o the House, accodng o Shi Rgparan, wesmideadng  as it
fed © ge ocomed nomen a4, teeoe, ‘Ooogpiry D
theprestige,andaninsulttothemembersandabreachof

pridee o te Hu! t B wd esied ta te Membesd
Pafamert  enoy no piMege o feedom fom arest n aimid
asb te e onte pat o e Magsiee © conply wih  the
povsons of te lbw ae mates whch canbetested oy h a
cout of law in appropriate proceedings.  Onthe bass of the
pincpe o whch | hae adeady refered, tee camat ae a
question of breach of priviege in the matter of amest and
deenion of amemberunder e aimd B In s comnedion,
Iwod ke D pot ot tet te SbDvaod Meggtee  himsdF
gpoogsed for incompele  information suppled by hm o men
hs it commucaion bing © the aret o Shi Ragaan
andhetooktheearliestopportunitytoputtheHousein

psessn o U fadd  nomaion |, teebr, had tet o

breach of priviege is inoved In Shi Rgnarain  's complaint
an
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Members of Paflament enoy ocefan  pivieges and immunites
confered  on them under the Constitution, o enable them to
pafom ther duies as such membeswihout fear o favor ad
wihout  any impediment  or oostrudion peced n ter weyn the
due discharge of such dutes. Onesuch priviiege is freedom
fom amest whenPafament s in sesson. This prviege of
feedom fom aret 5 Imied oy © ad  causes ad hes nat
been aloned 1 inerfere wih the administration of aimind
jsice o bBws rhing O pewenive  deenton Thus, duing a
ssson o Pafamet,  te piiege o feedom fom arest does
nt eeed D aest uve amd poees Ths honeve, shoud
pece agedd  resposhily on the  auhoiies D emue ta
in tekng adion for amest o detenion of amemberat atme
when Paiament s in sesson, they showthe utmost regard to
theprocedureestablishedbylaw,sothatamembermaynot

have legiimate cause for complaint or gievance that he has
been amested or defained wihout stic  compiance wih the
pocess of law and terely  legaly peveted fom performing
hs pafamenialy  duies

Athough te piMege  of freedom fom amest does ot edend ©
aimnal  proceedings, it s te rght of the House b receive

mmedaie  infomation o the amest,  impisonment o detenion

o any memberwin the reasons  therefor. The e on te pat
o te auhoiies D gwe suh romeion meyamout © a breach
o piege. Thus, n al cases in which amemberdf a House of
Pafament s amesed onacaimnad chage o for a aimind

ofence, or is sentenced o impisoned by acout or detained

underanexecutiveorder,theconcemedauthoriiesmust

mmedaisy nimee  such ad © the Pesdng  Oficr  satig

deay the mesn for te aey,  deenion o convdion as ao
theplaceofdetentionorimprisonmentofthemember. |

udesand tet the Govemment have issued  instudions o d
concermeddrawingtheirattentiontothisrequirement.

Experience, however,hasshownthatinsomecases, the

inimation is not sent promptly and does not coman al the
meterial  patoas. | woud ask te Govemment © Impess  upon
ad oocemed tat tee doud berolgpse n s resped

RS. deb. d 23111966, Cos. 246683 24111966, Cos. 265253
25111966, Coks. 2867-76, 5121966, Cols. 4134-37)
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Privileges: Members: Censoring lettersaddressedto
membersdoesnotconstituteabreachofpriviegeofthe

House. Ths, however, shoud not ivove ay nmaa foe  adion
or interference wih the legiimate duies of members
On31August1981,theDeputyChaimmangavethefollowing

g regadng  te moicss o beach o pidege oen bySh Lld K
Adven ad Dr. B Mahawr aganst Shi C.M. Sephen, te Minser
of Communications:

Onthe26 " ofAugust,1981,ShriL. K.AdvaniandDr.Bhai

Mahavir gave almost identically worded notices  of breach of
privilege against ShriC. M. Stephen, Minister of
Communications,allegingthattheirpostalmailwasbeing

inieroepied, gened ad cersored kf wessaied n these  naices
that this was being done ‘wih the knowledge and consent of
Shi Sephe. Ths wessad 1 be an dostudion peced n te
pefomance  of pafamentary dutes because muchof the posal
mal relaied 0 maters which peope wish shoud beraised in
Parfament Reference wesaso medeto anatide n te ida
Tooay, (August, 1631, 1981, pl8)
Undermyorderthesenoticeswerereferredtothehon’ble

Mnser, whoin hs repy dened that any such inieroepion o
openng o censaoing had tken place ether  wih his  knowedge
o wih hs cosat Herlered © sedon 26 o te Inden Post
Ofice Ad ad sated that hewoud not ofer any comments as
whehe, n Bw, tee wesacese I beach o pMege  hu tet
he had not commited any breach of priviege against the two
honbe members. Hefuther ponted out as folows:

In any case, &t behoves meo menion thet, mysef being a

memberofLok Sabha, |come underthe exclusive

jurisdicion o te Lok Sabhafor any adon  under te bw

o palmenay pideges as par welsetied converiion.
Under sedion  26(1) of the Indan Post Ofice Ad, 1898, on the
occurence  of any pbic emegecy, o n te nerest o pudic
safetyortranquility,theCentralGovemmentoraState
Goemmet o ay dicer specly  auhoized n ts  behaf by
thet Govemment may, by oder n wiing, ded ta ay posd
atde o dass o desoigtion o posal atdes n oouse o
tasmsson by post sl beinecgped or deaed o sl be
dsposed of in such manner as the authoity  issuing  the order
may drect
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The Post Office Act was enacted more than eight decades ago
but tis banket power has not been abrogaed  or curtaled even
ater nealy 35 yeas of our Independence. Our Constitution
a0 dd nt e te gt © nvokdly o pvy ashn te
American - Constiution. Theefoe, te power ess  ad hes the
sanctionoflaw,dependingontheoccurrenceofanypublic

eraRyy, ees o phke sy o tagly Aste sdm
stands, theCentralGovemment, the StateGovemment,and
anyofficersspeciallyauthorizedbythe Centralor State
Govemment ae madete udges of te occason for te exerase
o the poner. Beoe the adapaion o te sedon n 1937, the
authorization coud only be madeby the Govemor-General in
Cound. The sedion aso does not exempt any person o dass
o pesons fom te operaion  of te sedion

Adam D sedd pMege  as indvidies does ot et adi
is, therefore, being damed qua members of tis House or in
aher wods o Palament It hes been welsetied tet  Membeas
of Pafament have no specal datls in the appication o the
s o e Bd  Ths netr B mat /es Mega adindeed & wes
passed upon in simiar  situations before.  In 1960, when an
hon'blememberoftheLokSabhagaveancticeofbreachof

priviege because his telephone  was being tapped, Shi M.A
Awangar, te ten Spesker, nied thus

Hon’blemembersare awarethatithasbeensaid

repeatedly, boh n Engand and here, that except in the
dischargeoftheirduties, forwhichtheyhavesome

pideges  here, members ought not © daim any spedal
piieges auste,  whch enodmay  dizen doss nat hae
f te sameting hed hgppered Wih resped of any odnay
citizen, it ocoud not be brought up here as abreach of
privilege; thesethingsmaybetakenupwiththe

Goemment n oher ways. Theefore, | reise © gve ny
et (A D M M, p 3P

| must say wih resped that the reason tet an odmay  dizen
cannat move Pafiament  for breach of priviege was not a very
at oe bu te oher reason tat tee s no secd proedion
o the membasexent in te dschage o ther duies as such

must be accepted.

Onanather occason  the Speaker disdlowed amoton of breach
ofprivilegebyamemberwhohadcomplainedofbeingkept
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uder suvelance by authories. Dr. Dhion  then dbsenved

Thereisnoprivilegeinvolved. . .\WhateverGovemment

does & admnstaive o for aher seouty mesos | am
nat tere 0 udge about it.. Sofar as any adbstucion o
the memberis oconcemed, | amgong to inquie b ..
bt as apiMee | annat enertainng t.. |l amx gwe
any protection to any MP. against any law. ( Piviege

Des 198 Md XA p ]

Trebst pecdet 5 of ts nmohadebiess D ts vay meEr
in the Lok Sabha last week The honble Speaker tumed down
anotice of breach of priviege. Hequoted wih approval of
precedent  fom te Pafament of Commowesth of Austraia in
1944andreferredtothedebatesoftheMadrasLegislative

Assemblywhere ShriKalyanasundaramin1954hadmadea

arixr  conpart h Asda t wesued byaSped GComiee
hs

That te openng by the censor of Etles  addessed D the
membersoftheHouseisnotabreachofanyexisting
piviege o te House

The Speaker in the Madas Assembly therefore  dedined 1o take
action.Fallowingtheseprecedentsthehon’ble Speaker,
Shi Bal Ramlakhar, red:

In view of the above posiion, | hod tat no quesion of
pMege 5 noved i the mater ad | do not therefore
givemyconsenttoraisethematterasaquestionof

priviege under Rue 22

Itk wh ts wegt o atoty | mehd tt mogedin o
piee B nded nte mmete ;s @2 t egedly
aer te Spedker has ed onit aeady.

I must however, say that any mahl foe adion or interference
wih te legimae duies of honbe membeaso tis House |
poed wW na hae te poedon o ts ning | a0 repest
wih resped the obsavaions of the honbe  Speaker:

I woud pemit mysef one observaion  before  conduding
the subect and that is about communicaions sert by my
ofice indudng the Lok Sabha Secrefariat o members.
Ihopetheconcemedauthoritiesrealizethatsuch
communicationswouldnotattracttheattentionof

censoy  auhoiies.
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The samewll appy t ths House muals muands
With these words | wihhod permisson  t the raising  of the
Quesion as abeach o piMege.

(RS deh o 3181981, Cos 16469

572 Privieges: Members: There shoud be no mala foe acion or
interference wih the legtimate dutes of the members
On8 March 1984, duing zero hour, Shi V. Gopdsamy raised a

mater regadng andice o pMege  gven by him againgt  the Chief

Secretaryofthe TamilNaduGovemment,SpecialBranchCIDSP,

Madas and e Superinendent  of Poice,  Tiunelel for passng an

atr whth seed tet n te et o plkc ssuly  ad taguy,

d posd atdes addessed © Shi V. Gopasamy o emaaing  fom

hm shoud be subeded 10 censorship. In tis ocomedion,  whenthe

member wes refening o the ning gwven by the Chaiman on 31 Augst

1981, wheren an Asidian  precedet wes quaed by him, e Chaiman

inervered  and dbsenved  as under:

You remember that sometime back there was a queston  raised
about tapping of telephones and at that tme | gave a ning.
| klewtat you ae gong © menton tis.  Sol agan refeate
whet | sad then. | mus, honever, say tet ary maa e adion
a, nefeece wih te kgimeie dies o te honbe  membes
dts Hue f poed W mt hae te piedn o t5 g
| repeat wih respect the obsevaions of the honbe  Speder:
| woud permit mysef one observaion  before  conduding
ts subect that ts s about communicaions sert by my
ofice indudng the Lok Sabha Secretariat o members.
Ihopetheconcemedauthoritiesrealizethatsuch
communications  would not affract  the attention of the
. i
The samewil appy to tis House muats muands .
(RS deb o 831984, Cos 20940

573  Prvieges: Members: A member has the priviege o express
hs views freely in the House
On4December1987,ShriN. K. P.Salvewasspeakingonthe

repoed  remak of the HomeMinster aganst the Chief Minser  of
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AndhraPradesh.ShiiB.SatyanarayanReddyobjectedtocertain
remaiks madeby Shi  Sale.

Thereupon, the Deputy Chaiman observed:

Everybody please st doamn. Mr. Reddy, pease st down. One
mnue. | woud ke D request te honbe membestat F you
ty D e diedn D ehadeey wod tet 5 ueed tes
is not...maybe his view, and your view maynot be the same but
hehasarighttoexpresshisviewsunlessanduntilitis

unparliamentary. He should notsay anythingwhichis

unpaiameniaty o aginst te Ries Bu ten hehesangt ©
epess hs vews. Youcanat ke obedon 1 each and ety
wod  Youcanot cary onadsosson i this manner.  Sobear
wih him.  some difierent vews ae eqressed, you hae © he
foerart Youmaynat agee wih tose vews Sopesse | oce
agan request a the honble membersto cany onte husness
smoathly.

RS b & 412197, Cd  21)

574.  Prvieges:Policyannouncements:Policyannouncementto
the pess before it s paced in the House does not constitie
a breach of priviege or contempt of the House

Onl18 Auigust 1970, whenthe Minser of Industid Development
and Inema  Trade, S Dinesh Singh, wes about 0 make a Satement
regady te soder poed n o te pic sdo, Shi Ldadh Mea
ad Shi ld K Aden inemyped D pot ok ;e rensiem hn te
Saesman which conaned  leakage of the Union Cabinet dedson  in
resped of manufeduing  scooers  in the pubic sedorn Shi Ld K
Advan sad that the lkeckage t te press amouted to a contempt  of
the House and requested tat the case be refered 0 the Privieges
Committee. TheVice-Chaimanrepliedthathewouldreservehis

doement for the nedt day.
Theredfer, on 19 Agst 1970, te VieChaimen  gae hs g
As| poreed yeserdey, |wl gve myning

Somehonble members raised a question  about the  publication
ofanewsiteminyesterday’s Statesman and  Timesofinda
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regadng te soooer  poedt The doedion  westet t wesan
mpotart  mater o pdoy adtet t shoud have been poed n
Pafament before it wasrdeased t te press.  They futher
oconended thet it wesabreach o pivege and conempt of the
House | have loked o the fads o te case.  The conenion
o te hobe M for hded Deepmat s ta te pdy
matier hed aready been decded in Ociober 1969 and that this
5 honee;, an arpicain o cen  dek Heuter  saied
that the news was not reeased from his Ministy. | have gone
trough the cases regardng breach of piviege and contempt
o te House It 5 tue that te poicy dedaation wes maden
October1969andthe statementgivenyesterdayisan

egpodion o futher dees  regadng e samemdter Bu b
arias  |eEn  hpoat  dees | trk t5 pldcan 5 de
o the intligent guesses thet appear in newspapers which are
aways adet and magnative. Though it does not constiute a
breach o pidege o aempt o te House, v |tk & wod
be poper | futer Vvdgbee B ket sotat such tings do
recr and the Govemment s more careful N such maters.

RS, deb. d1881970, Cos 25158 1981970, Cd 170)

5. Privieges:Policystatements:Nottobemadeoutsidethe
HousewhentheHouseisinsession

On25 March 1980, whie refening to the Presidental Order
dsvig  te Dehi Meiogpden Coud, te Leadr o te Oppodin
Shi ld K Adan dgeded © te Goverment amoundg ks dedson
o ths efed, ousde the House whenit wesin sesson. He added
et t wesihaihy aoped n d gdHUes hih aswd ah
theHouseofCommonsthatitheHousewasinsession,nomajor
poicy pronouncement or no important  decision  of the Govemment
was announced outside  the House. Hesought the Chamman's  ruiing
ants

Shi Aden aso quoed the flowg  pessage fom the Padie
ad Procedure  of Padament by Kaul and Shakdher in suppot  of his
e

Accodng 0 the  paflamentary praciice, usage and convention,
t 5 impoper, ahough  tedmicaly nt pita Boe  conenpt o

theHouse...
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The Chaiman observed:

Apont of oder has been raised. t 5 not necessay for meto
eaboae ont Bu |l enidy sibsobe © tet pessage n the
book F the Howses in sesson, & shoud be nomed as ealy
aspossible,aboutanysuchmatters,anditshouldnotbe
daed..| oy hgpete n e f te Hose b n sssson,  te
ealest  oppotnly sd beten for makdig apoy shemet
so that members do not have o read that in the newspapers, to
know that

RS db &t 2531980, Cos 193%)

576 Privieges:Policystatements:Nottobemadeoutsidethe

HousewhentheHouseisinsession

Shi ld K Aden hed naneafer oocason rased e quesion
ofanannouncementhavingbeenmadeoutsideaboutthe Press
Commisson whie Pafament wesh sesson and saied  tat e House
shoud hae been Ben b oconfidence over that  mater.

Onthis, the Chamman obseved on 19 June 1980 as folons:

| hae onapevious oeson sad ta f tee s ay impoiant

announcementtobemadebythe Government, theyshould

makeit in the House whenthe House is in sesson, as ealy as

posshe lhgpets W befdoned hn e

Thening & et T thee 5 apdky sgemer, Mser  shoud

not makeit outside the House.

laer, whenShi Lld K Aden futher rased te quesion  tat
the papers belid onte Tabe o te House so thet, the House coud
haveanoccasiontodiscusstheannouncementmadeoutsidethe
House.

The Chaiman  observed:

Trehoidle Pime Msr W poddly seb i taa ts s Ed

on the Table of the House.

(RS. deb ¢t 1961980, Cos 14647)

577.  Privieges:Policystatements:Nottobemadeoutsidethe
HousewhentheHouseisinsession

On18August2000, ShriNilotpalBasudrewtheattention
oftheHousetoanarticle publishedin TheEconomic Times
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doted 14 August 2000, wheeh deils  of te Naiond Telecom Poioy
weregiven. Thememberstatedthatwhentherewasanapproved

Netiond Teecom Poky whyadepatre wes madeand tat oo ouisde
te Houe whente ssssn wesgong on Hereeed anssle o pvee

The Charmen ageed © cosder te mater and gve hs g ke

On25 At 2000, the Chaimen gave the floning g

Honble members mayrecal that on 18 August 2000, a matter
of priviege noMng  issues relaied o the National Telecom
Pooy, 199 wesrised by Shi Nopd Basu Shi Besy, qudig

anews repot, stated that the Govemment had announced the
quddnes  for Naional Log Dsance Sevice ousce  the House,
whenitwasinsessionandthat,intheseguidelines,the

Govemment had depated from the approved National — Telecom
Poicy, 1999, in paroukr, n paa 35 Shi Suesh Padhoui

a0 et suppot © the coenion of Shi Basun tis  betaf

TheMinisterforCommunicationsstatedthattherewasno

depatre  fom te poicy and that te gudeines pesobed  a
procedure. The Minister ~ stated that he had also receved a
cding afenion noice n repose 0 which he had fowaded  a
oopy of the guideines. | had reseved myniing  on the issue
raised by Shi Basu. Subsequerty, andice under e 187 for
breachofprivilegeoftheHousehasbeenreceivedfrom

Shri Basu on the subject on 21 August 2000.

| have seen the newsitem dted by Shi Basu in the House and
a0 rlered © N hs noice | have a0 seen para 35 o the
NewTelecom Poicy 199 and the copy of the guideines  sert by
te Mt hhs gy bptecdyg dpin me  Thewady
n te nensiem nh quesion vaies fom the podsions adualy

gven in the guideines. The guideines  appear o be in the
nature  of an operational, raher than apoicy document  Ako
paa 35 of the NewTelecom Poicy does not expidty say thet
nradde SDW bealy rewved fr fed sve podes

Assuch, te povsons in te gudeines donot appear © be a
vioktion o deration o te NewTeecom Pdcy, 1999

Honbe members, it has been held by the Presdng  Oficas o
boththeHousesonanumberofoccasions,includingon
10August1970,19August1970and 19August1985,inthis

House et  no piMege o the Houses noved 1 saemes on
meies o pbc nees  ae md meckid  h te Hose  Nomsly,
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tisthepracticethatwhenPariamentisinsession,the
GovemmentshouldmakeallpolicystatementsintheHouse
andnotdoingsowouldbehighlyimproper.However,inthe

present case, the saement madeby the Minser 1 the press,
though amater of pibc e, 5 not apoy saement, it
wouldseemthattheimpressioninthisregardisbasedona

newspaper repot,  which does not exady reproduce  faithfuly

te ¢ o te gukes Treeoe | id ta te amoucemet
of the gudeines for aNatonal Long Distance Senvice by the
Govemment outside the House does not appear to constiute a
breach of piviege o the House, and the mater maybe teated
as dosed.

RS. deb ¢t 1882000, pp 23433 258000, po. 4627

58 Prvieges: Press. The matter can be dropped if the Edior
pubishes his apology and expression  of regret  prominenty
inhisnewspaper,incasehecommitsno suppressiover or
Sggesto A5
On26 Jure 1980, Si Bpnpd Deshad sought 0 rase  aquesion

of priviege aganst te Edtor of The Assam Tibune  Gauha, for

misrepaiting hs speech n Raya Sabha devered  onthe 9 Jure 1980.

The matier wesrelered © te Edir whodaed n hs repy tet he

had aready pubished the summary of the speech of the member, as

dheed hn te Hose ude te cgion Nat Adisly  Repoed. Whe
regeling te dsogpanaes n te mambas geeth as ealer EpOED
te Edir assued tet there hed been no deberdie  aenpt © main

o fansh  the members poiical image.  The Chamen futher asked

for an unoueiied googy fom the BEdor © bepied h anse o

The Assam Titune  a a pominent  place.

Against the above background, on 24 Juy 1980, the Chairman
oosenved  as fdons:

The Editor  has since pubished his apoogy and expression  of

reget n te ssue of The AsssmTibune daied the 13 Juy 1980

h vew o te pubcaion o te epesson o eget  ad godogy

by te Edtor, i te House agees, the mater maybe trealed as

dos=d

n s oconedon, | woud ke © dseve tat te pess shoud
be crcumspect  in repoting  the proceedings of the House. In
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another case, duing the last sesson the nameof an honble
memberwaswronglyreportedwhenanotherhon’blemember

hed goen  tee 5 eding wh avew b ypesso v o
e B4 ten N nyse ugemet | sd He gpopiEe

adon | hope that miseporing and such oher tngs Wl nat
cour h ue

RS b & 247190, Cok &%)

50 Prvieges: Press:  Misreporting by te press maybe taken as
unworthyofnoticebytheHouse

Rung onte pMege moions agang e adhos o an atide
and Ediorial pubished on 20 Juy 1982 in The Indan Bxpress and
The Tmes of Idg,  respedivel, the Chamen sad

| have an announcement © make. On29 Juy 1982, immediaely
ater the quesion hour, Shi Sankar Prasad Mira mentioned
about anoice of beach of piviege gven by hm aganst te
athos o anaile  ad an edioid respedvel, phsed n
The inden Bpress ad The Times of Inda Shi UR Kishnen
hed a0 sged te noice  Athid ndice onte samelnes wes
gven by Shi Guam Mohiuddn  Shawl.  Since | gave myning
eedy dexe miees for beech o pee  for adn e
an honbe  memberof ths House, the Chaiman of the Commitee
on Plbic  Underdings and the complaint of Shi Advani that he
was hed not enied o peuse the recods athough he wes a
formermemberofthe said Committee, manythingshave

happened. What | considered as the basis of mydedson was
te fad wheher the Commitee on Pubic Underialings canft n
rule 187 ofourRulesasaCommitteecfourHouse. After

consdering te mater wih geat cae and aterion | cameto
the conduson that it dd not Petaps, mymeaning was not
appreciated  and it has led to al kinds of misunderstandings.

| reached the conduson wihout meaning any reflection upon
the members of myHouse. | have aways been very zeadlous of
the honour and rights of the honble members of myHouse. On
more than one occason | have sad so. Ths anomalous  posiion
thet someof those whowok in the Commitee shoud be abe ©
rAise ewmy issue o piviege whie te members of ths House
cannot except in some cases mentoned by me, toubed  menot
ale I wesaly ou o sddice o te s o membasd
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ths House in such Commitees, where they st wih Lok Sabha
members but are not ful  members themsees  that | said what
| ot wesrecessay. t seemstat this quesion  toubed this
Houseearlieralso. TheveryfactthatPanditNehruand

Mr. Kanungo had to assure of ‘equal status and grade’  shows
t t5 dd mt aee & d Mt

| angad tat the honble Spesker on his pat has agan gven
ths assuance. | never doubed tat tis wesso. But whaewver
the assuances in the past and today, tey fal shot of the
requirementsofrule 187becausetheycannotconverta
Committeeofthe Lok SabhaintooneofthisHouse. lam,
however,happythatthehon'ble SpeakerandtheCommitiee
treat members of ths House equaly and wih the same regard.
Theanomalyariseshecauseourmemberscannotraisethe
issuie in the other House and by reason of our ownrie cannot
re it h or House | hae deady shown the dender  gpening
for adon n ts Howse For these reasos | had © dedre  the
motions which were moved before  meeven as | dedne 1o alow
rwd o temagan. | canat by ay vad resonng  hod thet
ths Commitee is of our Councl. | amgad thet the honble
memberswho hadresigned becausetheythoughtlwas
denigrating them nowfeel reassured and ae happy. This ends
ts eet haply.
Remainnowthe motionsfor privilege againstthetwo
newspapers.  These are raised because | have been attacked in
these artides. They are based on a misunderstanding of my
g, | wesmt cosdeing te sais  ad gade o o mambes,
| was considering ~ whether  ‘association’ madethe Commitee a
Commitee of our House. Personaly, | vaue the independence
of the newspapers whoml have caled the eyes and eas of the
publicandwhomlhaveshownconsiderablelatitudeinthe
pafomence of ter s bk wesmat o vey g agotet | hed
o ded wih these two newspepers.  Ther views onthe present
issuearecontradictedbysomeothernewspapers.Hon'ble
memberswillrecallthatone ofthese samenewspapers
descibed, iner ala, the honble Members of Padiament as
‘dacois, smuggers  and boatieggers and athough | cautioned
te Bl fr hs genadkdn and sy, | teaed te whoe
thng as umothy of noice by us. | had then sad what | say
agan wih your pemission. Ad | amaquaing:

t 5 oy wenapat b reached and te wing cessess ©
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bejournalisticvapouringandbecomesanimproper
obstructiontothefunctioningofParliamentandits

members by patent  falsehood  or ahewise, tat adion
te edet o pusmet 5 ced o

Ths tme the sounity 5 nmypasod dae Asajdge | hae
beensubjectedtoworsecriticismsovertheyearsformy

judgements, one of which has aready led to an amendment of
the Constiution adn tree dhes te vens cotay © mine
wil  soon be considered by you in  constitutional amendments.
Theele | domat fd &@ reeessay D e adn Cameldn
what simet wW dowvta [ wesigt n myvens | taebg
have wihheld myconsent to the piviege motion against  the
newspapers.lamsoytotakesomuchofyourimebutmy

dgnty is your dgnty aso..Othewise, | woud have ket the
matter pass wihout such long comment | amthe custodian  of
te dognty of te House as awhde, indudng — myseff

Shi Poo Modywesmat ssisled  wih te g o te G He
aded te Car, f yufd tat thee b5 someanomdy, ta anomay
has b be removed.

Onts te Chaman futher  obsenved

In mypevious ming | had sad that | amsympatheic and that
ths anomay must be removed. Today, | have receved a leter

fromMr.Morarka,whichsaysthatifiwvehavetoworkonthe

Commitees, weshoud hae the samernghts of privieges and
onmotionsasthemembersofthectherHousehave. Thatis

someting which | amprepared O consider  in consuliation with
theSpeakerandothermembersandtheleaderoftheHouse.

Thet 5 amaier which wewl hae © dowih debeation But
you peqoisied  melies, | meysay o by bddg & myopnon

amng af |wstig b bdie yu |wesnt | reer co

RS deb o 28192 Cos 14549
580 Privieges:Press:Questionofpriviegeraisedagainsta
journalistforhiswrite-upregardingParliament; the
observations  of the witer  may be ignored
Shi Mebhbeh M Pad hadgen amdie o beach o piege
apge Shi Kidp Naa fr b5 wieltp ude te heedg  ‘Pabmat
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must be gven back iis  digniy’, pubished in the weeldy magazine
Suncay of Juy 2430, 1983 Amongother things, Shi Kudp Nayar
hed mecethe fdonng dosavaions N tat wielp:

ButinIndia, the Lok SabhaSpeakerandthe RajyaSabha
ChaimanbehaveasiftheyhavetocanytheGovemmenton

ther shoulders. Boh, more loya tan te queen, comet the
rescue of the Govemment whenever it s diven 1o a comer.

The Chaiman obseved on the notice:

| donot see whyths saement shoud wony the honble  member
whenit does not wory me. | thank Godthat he dd not endow
mewh te bad o nyatbly whth jpurelss ke te pesat
one, pobebly poess | have the band o impatady whch a
pason haig © deade coniding s me hae M. Jdsie
AN.SenoftheSupremeCourtisreportedtohaveobserved

sy Y

Wehae o do justice. Wedo not have o pease Ediors.

|l sy te saren ts ot adhaig sad & | st D te
honbe membero ignoe t as | do

RS b & 271983 Od 20

5l Privileges:Press:Whitingsofjoumalistsappearingin
newspapers, criticizingthe Membersof Parliamentwith
delberate iner,  are not woth te sedous noe and do not
constitie breach of piviege

Anumber of members had gven notice of breach of privilege

againstShrikKhushwant Singh,amemberofthe Houseanda

professional joumalist in resped of hs wel knoan coumn headed
‘Wih Maice Towards Oreand AI,  appeaing in The Hdlsian  Times
o 6Agust 1983 Thefis gavamen of ts dage westa n tat
ooum, Shi Khuswet Sihch hed edaded, and indredly gped D
Membas of Inden Pafament,  oaan  pessages fom te wiing o an
perticuer te Membasd Palamet for wig n ter omnfavor ©
e ter  oan emoumens.
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Onths matier the Chaiman obsenved:

ThattherehasbeencriticisminEnglandoverthemoveof

Members of the Biish  Pafament © woe hoeesess n ther  pay
packets s afact weHmown. The Engish  author described
them as overpaid  and overprivieged. The Engish  author  had
usedverystronglanguage, buttheimpugnedwriting,after
quotingthepassages,askedwhetheranyoneinindiacould

usethe samelanguageaboutthe Membersofthe Indian

Pafiament and get away wih it  The impugned wiing avers
here that Indans aso do not hold poliicans in esteem and
althoughpeoplespeakofthemasabunchofthieves,none

dare say that in wiing or in print Afler quding some very
szAg  pesseges fom e Engsh  auhor,  te impugned wiing
ges ono pomee tat te wier wold himssf voe againgt  the
proposedincreaseintheemolumentsofthemembers.

ThusShriKhushwantSinghhasusedanotherwriter swords

but desabed the oignd coedt  in which tey were used and
n tis dever mamer not exposed himseff. Ashe s a Memberof
Palemet  ad tus  poertely a palicen, what he sas godes
o hm aso. Hes caefu enough not o say aything  direcly
aboutanymemberandhasonlydrawnaparallel. Hereminds

oe o Dr. Jonson whowshing 1 aiidse abwer sad ‘S,
| coud sy manytings about him but | must nat foget tet he s
an atomey”’ Shi Khuswat Sihgh 5 anare of the privieges of
ts House ad tus meris  the desaiption of Addion by Pope,
‘Wing © wound but alad O stke. Hemaybe et o his
wees adao b hs eas  f poics 5 bed and membeshp o
Parliamentisnottobecommended,itisgoodforhimto
rememberthatamanisknownbythecompanyhekeeps.

Next, the impugned wing goes on to discuss another topic
whch 5 headed ‘Whet 5 dogsbody?” |t s eqlaned by him that
ths eqoresson wes appied frst  t amidshipman, the junior
most oficer  onanava shp, adit wasned appied t anew
Member of Pariament | have not looked o the elymoogy of
the wod | acoept what he says. Thewiier s himsef  a Member
ofPariamentandanewmembertoboot,sopresumablyheis

himsef a dogsbody. But the honble membergoes onto gve an
acoout of what he cas  homosgoers ambioias . Astee s
no such exoresson in Lain, | take it that a dogsbody maybe
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enied 0 use dog Lainn  What he pehaps means s ambiious.

That word is admost never used in the fner sense of ambiion
namely, eagemess for paise, poner, day, ec bu 5 used O
descibe  the low character of a person who obsequiously — and
den  legaly ous phdc faworr Those wocanves for pasg,

ec. ae cesabed by te wod anhib . Then dons a desopion

of Chamchas, thatisflatterersandthisconfirmsthat

Shi Khushwant Singh is atiacking  those who obsequiously  and
eply sk pbc  favous. He honever, geedisss  ad s
al members with the same brush.

AsldonotsitintheHouseafter12noon, lhavenctbeen

privieged D see e behavior o Chamdes | ay and equaly
| hae mt sen te hoie membern gpeam. Bui 5 celary
wrongtolabeldogmaticallyeverymemberofapartyas
dogshodyanddescribehisbehaviourascaninefawningfor

faar

Adogisadogwhetherhebeshaggyorsmoothbecauseas
Madeh sad tey ae d ‘det by te namedog. Theee o
onedogsbodytocallanotherdogsbodynamessavoursofa

mid case of Dogbemyism. Indeed, there are many doggerels
and lampoons witen  on Members of Pariament One such is
vay famous bt |wl nat ede t here Suchwiings ae na
woth sgious noice and | hae, terefoe, decded 0 dop ts
mater wih tese remaks

RS db & 1681983 Cok 2333)

5 Prvieges: Press: Contempt General and sweeping remarks
are beneath notice and to be treated with contempt

On7December1981,ShriAnvindGaneshKulkamihadgiven
noice o beach o pMege agadt Shi Pem Shear Ja n respedt
ofasignedarticleentiied BlackMoneyandCrime“whichwas
pished ta day n TheTimes of lda  Theatde  commenced wih
membars o te Legsbtues”

On22 December 1981, the Chaiman observed as under:

In accodance wih the padce o te House | deced ta te
wier  maybe ased D eqaEn Tre Edoy, S GH Jan, hes
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cdhosen © repy.  The Edtr  hes madete pont tet as tee
noreference a a © Raya Sabha, the matter cannot be rased
hee. Ths B dagenuous n the edeme.  General Saements
ofthistypemaynotescapeonlybecause,whenexamined

pecemeal, none of the Houses of Pafament or Legsiatures
can be hed © bedrecy rfered 1 athough the satement
mebehdd D gt adr ond dtem t 5 ten it abd o
any particuar memberor of any parcuar House but albd n
gos

Oredoes not know whet e wier o the Edir seds D achiee

by such a smeeping caumny. It is puposey madegenera to
afod sheter o the wier aganst adion fom a memberof a
HouseofLegislatureandalsofromindividualHousesof

Legislatures. Indeed, the Editor gves himsef away when he

s

Asyou know the countys bl lews as they sand exqpose
anewgepy © te ik o inving te dage o ddamaion
adte haessmet &t cawses () & names ay legsborn
Ifwedonotnameanyoneitdoesnotfollowthatthe
newseper s impuging  the  niegiy o d legshos n
the county.  The Engish language does not admit of any
suh nepegion

. f youae aad 1t chage anewspaper for being n
o afbegn ocouty, yuhae oy D syta d o tem
te pay! Thewodng hes been devely  chosen not out of
ones drengh o comvdon  but ot of fear of anoher kind of
conviction. WhenShriKulkamispokeofthe“permissive

amosphee” n te county, te Edior poesed tet @ impled
thet the desaipion wes appicebe 0 The Times of Inda . The
impugnedsentencementions‘dacoits”,‘smugglers”, oot

bgges’  and ‘egebos.. Ths poise  empoyment o te pud
rumber dsdosss annerion © tedue  lgehive insiiuions
generly and it maywel have been delberately employed to
show et legins ae unvesly aned Ths  constudion,
the Engish language does admit

The question, however, remains whether the custom and usage
o s ad oher Pafmens aow tet noice be ken of such

83
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Souiy. Onte whae d agee taet such wings  ae benesh
noice and maybe tesied  wih conempt | acoet s condusn
nts &
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Shi Kukan a0 eered  © somedosvaios | maden anoher
case.lhadthensaid:“Newspapersalwayslookintothings
dsy  ad aiE)’

| hed tet te wir tee wes'tg ajuresic dily aondg
b s s Thet wier  hed nepeed te ewdence n awey
which wes not acceptable on a proper  examinaion  of fads.  His
fat westat whie reachng a condusion, he used inemperate
bguage ad | depecated ts. | et hmfee © hod hs own
vens whie hedd hs jouralsic duy, oy poring out tet
eidece dd nt ey kad © hs conduison Ths cae hes
eents sy gae hbu asis  genedly 5 destiudie odis
ovmnpupose, | hae dosen nat b Bke adion t 5 oy whena
pointisreachedandthewritingceasestobejoumalistic
vapouringandbecomesanimproperobstructiontothe

functioning of Paflament and iis members by patent  falsehood
odewse e adn Dte et o purdmet 5 ckd
Trente Housewl never hedae © dois duy owads isef
Ths 5 ot tet cese adwhat | hae sad 5 sufidert ad | k
te meter sand
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583  Privileges:Press:Leakageofinformation: ltdoesnot
constitutebreachofprivilege, unlessprovedthatthe

infomaion  wes oficaly  gven

On10 August 1970, whie the Depuy Minser n te Mgty  of
Industrial Development and Intemal  Trade was making a Statement
regadng manufacre  of cas in te pubic secor, Shi Rajnaran
intenupted 0 say thet the information hed aleady appeared n the
press and as such the Deputy Minster waswastng the tme of the
House.

ShriA. D.ManiprotestedagainstMinisterstalkingto
corespondentsofpapersandgetiingnewspublishedwhile
Pafament wes N sesson

Shi R T. Pathasaraty  maintained tet tis wes abreach of
pidege o te Huse Theleaday o te Ogpedin, Shi SN MEMa
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ad Shi lad K Adan aso ook seious ogedon  © the kedkage of
The Deputy Chairman observed:

The main quesion s whether there  wes any ofical Staterment
mel byte otk M Fts tent B gy aqein
of priviege...There is nohing t show that the Statement wes
oficaly sed D te pess byte Msr o te M. Bu
lenay syt t 6 ey e egosily d te GCoermat
O see that such impotant  dedsons  do nat appear n the press
andlhopethe Governmentwouldtakeeveryprecautionto
maintainthe secrecy of suchimportantdocumentsand
degsons..There B nodenie infomaiion gven by any honbe
member o show how this  information leaked out and howit was
pubished. . .Acoording D te dedsons pevousy Eken in ths
HouseaswellasintheHouseof Commons,whichhavebeen
repoted i the book on paflamentary pocedure, it ocoud be a
hghy improper thing...t mayamount o breach of coutesy but
not © breach o piviege. Theefore, o quesion o beacth o
pke 5 nded
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